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LOK SABHA DEBATES

LOK SABHA

Wednesday, May 7, 1997/Vaisakha17, 1919 (Saka)

The Lok Sabha met at Eleven of the Clock

[ SHRI PM. Saveeo in the Chair )

INTRODUCTION OF MINISTER

[English]

THE PRIME MINISTER (SHRI |.K. GUJRAL) : Sir, with
your permission, may | introduce to you and through you to
the august House, my colleague Shri R. Dhanushkodi
Athithan, Minister of State in the Department of Youth
Aftairs and Sports in the Ministry of Human Resource
Development?

11.01 hrs
[Translation]

ORAL ANSWERS TO QUESTIONS

Secretary-Level talk between India and Pakistan

*44 1 KUMARI UMA BHARATI :
KUNWAR SARVARAJ SINGH :

Will the PRIME MINISTER be pleased to state

(a) whether Secretary level talk has been resumed
between India and Pakistan recently;

(b) i so. the details thereof and the issues discussed
therein;

(c) whether the issue of instigating terrorism by Paki-
stan's intelligence agency IS| was also discussed during
the aforesalid talk; and

(d) it so, the details thereof?
[English)]

THE MINISTER OF STATE OF THE MINISTRY OF
LAW AND JUSTICE (SHRI RAMAKANT D. KHALAP): (a)
and (b) India-Pakistan Foreign Secretary talks were heid in
New Delhi from 28-31 March, 1997. During the talks, India
conveyed Its readiness to discuss all outstanding issues
between the two countries and its desire to develop coop-
eration on a broad range of economic, commercial and
cultural areas as well as encourage people-to-people con-
tacts and consider specific confidence building measures.

(c) and (d) During the discussions we expressed our
strong concern about Pakistan's support for terrorism In
Jammu & Kashmir and the proxy war it has instigated.

{Translation]

KUMAR! UMA BHARATI : Mr. Chairman, Sir, the peo-
ple of India and Pakistan want to have very cordial relation-
ships with each other. But to have a cordial relations, we

have to improve our relations on economic, commercial,
political and cultural front. When we were having secretary
level talks between the two countries during the tanure of
Shir Deve Gowda ji, we were also witnessing several blasts.
On the one hand they were holding dialogue with us but on
the other, they were causing bomb blasts in Jammu i.e.
they were taking us into their arms but at the same time
stabbing us into our back. It is very good sign that we have
started holding talks with Pakistan. | am very happy over
this development and | what to quote a couplet in this
regard.

MR. CHAIRMAN : Do not say a couplet, please ask
the question.

KUMARI UMA BHARAT! : Mr. Chairman, Sir, my
question lies in the couplet itself which is:

Idhar Chilman se Ham Jhanke
Udhar Chilman se Tum Jhanko
Aao Laga do Aag Chilman ko

Na Ham Jhanke Na Tum Jhanko.

Mr. Chairman, Sir, |, through you, want to ask the Prime
Minister as to whether issues pertaining to the Line of
Actual Control, Jammu-Kashmir and Siachin were discussed
during the talks or not?

My second question is as to what is the position of the
Government in respect of the statment made by Sh. Farooq
Abdullah in which he has said that POK land should be
given to Pakistan?

[ English)

THE PRIME MINISTER (SHRI I.LK. GUJRAL) : Sir, |
will reply to the second question tirst. So far as any state-
ment made by anybody about the position of Kashmir which
1s different than the official position of India, it is not accept-
able to us. This is one point which is very clear. The State of
Jammu and Kashmir is an integral part of India. Therefore,
any statement made by anybody is not our position.

So far as the discussions are concerned, as my col-
league has sald, the two Foreign Secretaries did have ini-
tial discussions on various situations. As the talks progress,
we will see how the situations develops. As you know, next
week | am meeting the Prime Minister of Pakistan in Male.
So, | would suggest, Sir, if you kindly permit me and it my
hon'ble friends agree, we do not go further into this at this
stage.

[Translation]

KUMAR! UMA BHARATI : The Prime Minister is a very
sensitive man. Very often it is reported in the news papers
that sill there are many Indian Army officers (POWSs) lan-
guishing in Pakistani jails. The Prime Minister must be feel-
ing their pain and anguish. | want to know from him or to
whether he would take-up this matter while holding tuture
rounds of talks with Pakistan as he has discussed the issue
of tishermen during his previous talks?

My second question is that whether like India, Paki-
stan is also offering the Visa facilities to the Indian citizens
visiting Nankana Sahib, Katasaraj and Prahladpuri etc.?
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[English]

SHRI LK. GUJRAL : So far as the first question about
prisoners in Pakistani jails is concerned, when | met, as
Foreign Minister, my counterpart, this issue was discussed
and the reply given to me was that they were satisfied that
there is nobody in their jails. But all the same, my counter-
par, that is the Foreign Minister of Pakistan, had asked me
to send him the list, an he was also willing, at the same
time, to further examine it. He said they are not interested
in keeping anybody in that category in jails. About the fish-
erman, a statement has already been made. We, both have
agreed. (Interruptions)

KUMARI UMA BHARAT! : What about the pilgrims who
go to Kathasraj. Nankana Sahib and Prahladpuri?

MR. CHAIRMAN :Let him answer. Do not distrub him.

KUMARI UMA BHARATI : Regarding Visa for the
pilgrims what did the Pakistani side ofter? It is because that
still there are some difficulties for the prilgrims going 1o
Kathasraj and Prahladpuri trom India. (Interruptions)

[Translation]

SHRI K GUJRAL : | was not speaking on that point, |
was speaking about the prisioners in Pakistani jails

MR. CHAIRMAN : That is why | asked you to listen him
full y only then ask your question.

SHRI 1.K. GUJRAL : Your second question relates to
Indian pilgrims some of whom go to Panja Sahib and some
to other prilgrimages. Facilties provided are not adequate
enough and we have discussed it many a times. We will
discuss to improve it us furture also. On their part, they are
saying that they have been extending facilities.

[English]

SHRI RAGUNANDAN LAL BHATIA - Sir. there is a great
change in Pakistan since Mr. Nawaz Sharif came to power
He has been able to deal with the fundamental forces very
nicely. He has been able to curb the powers of the Presi-
dent also. So, in this situation, the efforts made by our Gov-
ernment to improve relations with Pakistan are commend-
able. Secretary-level talks were held In a statement, he
has mentioned that there would be certain specific confi-
dence-building measures also. Could he please let us know
what were those specific contidence-building measures
which he has offered to Pakistan?

SHRI LK. GUJRAL : Sir, | do not think we have reached
that stage where we should offer measures. We have dis-
cussed the generalities We have to think and identity such
mutual steps which would enhance the prospects of confi-
dence-building measures. | hope when the Foreign Secre-
taries meet, such measures will come.

SHRI RUPCHAND PAL : Sir, there have been occa-
sions in the racent past that in the old forum like WTO., India
and Pakistan had to fight together because of certain mu-
tuality of interest. May | know from the hon. Prime Minister
whether any endeavour has so far been made during the
current dialogue or in the recent past to work out areas of

MAY 7, 1997

to Questions 4

common concern and mutuality of interest so that a com-
mon stand as far as possible can be taken in sugh interna-
tional fora?

SHR! | K. GUJRAL : Of course, what my hon. friend
has said, | confirm that we have a common stand on WTO,
But | think we should hasten slowly because we are, now,
in the process of intiating a dialogue. One round has taken
place at the Foreign Secretary-level. As a Foreign Minister,
| had met Mr. Gohar Ayub. | will, now, be meeting the Prime
Minister. The situation between our two countries is such
that as | said, we have 10 hasten slowly.

[Translation]

SHRI CHAMAN LAL GUPTA : Mr. Chairman, Sir, | am
happy that the Prime Minister has said that Kashmir is an
integral part of India but he has also said

[Enghsh]

“anybody is statement” Dr. Farooq Abdullah is not any-
body He is the Chief of Minister of a State.

[Translation]

He is repeating again and again that Line of Actual Control
should be made the issue ... (Interruptions)

[English]
MR. CHAIRMAN He has already replied.
[Translation]

SHRI CHAMAN LAL GUPTA " It has not been replied
at all. We want to know as to whether America is fishing in
the water... ... (Interruptions)

MR CHAIRMAN : Why do not you ask your own ques-
tion?

SHRI CHAMAN LAL GUPTA : We know that Kashmir
is an integral part of India but | think that whole of Kashmir
is ours and we have passed a resolution in Parliament is
this regard. We must take it into account . ..(Interruptions)

[English]

MR. CHAIRMAN : He has already replied to this ques-
ton.

[Translation]

SHRI CHAMAN LAL GUPTA : It a Chief Minister of
any state speaks like this, why should not he be asked 10
charity his position?

[English]

SHRI | K. GUJRAL : Sir, | think, | made my statement
very categoricalty. And whatever Resolution has been made
by Parliament, we honour that Resolution.

SHRI PR DASMUNSI . Sir, people to people relation-
ship between India and Pakistan is gaining a very positive
momentum for the last few years. i has been evidenced on
many occasions such as when cultural delegations led by
individuals like Shri Dilip Kumar, musicians visited Paki-
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stan. | can give you the example, Mr. Prime Minister—there
was fear in our mind whether Pakistan would like us or not-
that when the indian football team has been to Peshawar, it
was the Pakistan political leaders in the Government who
came in the street, embraced our players tfor scoring the
goals and expressed their goodwill. So, on every part, it
was found that the goodwill was still there. But unfortunately
whenever an initiative is taken by the Government, some
international forces, by their own design, try to see that
Indo-Pakistan relationship is not further gaining momen-
tum. The contribution made by the late Lal Bahadur Shastri,
who laid his life in Tashkent, was for a fast durable peace in
Pakistan and India; followed by Shrimati Indira Gandhi's ini-
tiative In the Shimla Agreement; Shri Vajpayee. when has
was the Foreign Minister, did a tremendous job to improve
the relationship between India and Pakistan; and finally, in
the SAARC Summit led by shri Rajiv Gandhi, Mrs. Bhutto
had to say that India’s intention was the best one so far as
Pakistan was concerned.

May | know from the hon. Prime Minister whether in
his next process which he is likely to do with the Prime
Minister of Pakistan in Male, he is convinced or hopetul that
it will be within the ambit of the Shimla Agreement?

Secondly, in view of the growing democratic develop-
ment in Pakistan by taking away the powers of the Presi-
dent and all these things, is the Prime Minister fully con-
vinced that the time has come that the international pres-
sure, which has come from time to time to frustrate the
relations between India and Pakistan will be totally stopped
this time and will the Government of India. under no cir-
cumstances, submit to any kind of manipulations, machi-
nations and power games in the sub-continent while dectd-
ing the relation between India and Pakistan straightaway?

We have full confidence in the Prime Minister, Shri | K.
Gujral, who is having personal. political and diplomatic ex-
perience. He is going to make a breakthrough and the na-
tion should not question anything at this moment and should
not embarrass him.

| would like to know whether the Shimla Agreement
would cover the ambit of his discussion while he meets the
Prime Minister of Pakistan

SHRI LK. GUJRAL : Sir, while | think my young triend
for complimenting me, on one point. | would not like to com-
ment. That is, whatever is happening internally in Pakistan.
whether the Constitution i1s amended or not amended. | am
not going to comment on that. That is their business.

So ftar as the bilateral talks are concerned, the Shimla
Agreement emphasises the bilateral talks And. | think, the
two rounds that have taken place at the Foreign Secretary
level, at my level as the Foreign Minister and third that might
take place In Male is within that ambfit

Retirement Age

*442. SHRI P. KODANDA RAMAIAH : Will the PRIME
MINISTER be pleased to state :

17 VAISAKHA, 1919 (SAKA)

to Questions 6

(a) whether the Fifth Pay Commission has recom-
mended for raising retirement age of Government employ-
ees from 58 to 60 years;

(b) it so, whether implementation of this particular rec-
ommendation is likely to increase the number of educated
unemployed; and

(c) if so, the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRLI. S.R.
BALASUBRAMONIYAN) : (a) Yes Sir. The Fifth Central Pay
Commission has recommended that the age of retirement
of Central Government employees (except those in the
Armed Forces. Central Police Organisations or on exten-
sion) be raised to 60 years with effect from a prospective
date to be notified by the Government. The Commission
has also recommended that since the present age of su-
perannuation of Central Government employees has acted
a bench mark for determining the ages of superannuation
of other categories of employees, judicial officers, constitu-
tional authorities etc. the Commission expects that its rec-
ommendation would lead to a suitable re-adjustment in
order to maintain the present relativities.

(b) and {c) The recommendations of the Pay Commis-
sion are under the consideration of the Government.

Pay Commission

451+ DR. KRUPASINDHU BHOI :
DR. LAXMINARAYAN PANDEY :

Will the Minister of FINANCE be pleased to state:

(a) the reasons for the inordinate delay in adoption of
the recommendations of Fifth Pay Commission;

(b) whether the Government have received threats from
the Central Government employees to go on strike at any
time on this Issue:

(c) it so. the details thereof and the reaction of the
Government thereto;

(d) the expected date of adoption and implementation
of the report; and

(e) the financial implications on account of implemen-
tation of the recommendations of the above commission?

THE MINISTER OF FINANCE (SHAI P.
CHIDAMBARAM) ' (a) There has been no delay in the con-
sideration of the Report of the Pay Commission. In accord-
ance with the established procedure, the recommendations
are required to be scrutinised by an Empowered Commites,
which has already met thrice. The views of the Staft Side
are also required to be ascertained. A meeting has been
held with them. The report is being processed further.

(b) and (c) The Government has not received any
noticathreat from the Government employees to go on strike
on this issue.
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(d) The Government is taking steps to ensure that deci-
sions are taken soon on the recommendations of the Pay
Commission.

(e) The Commission has estimated an expenditure of
Rs. 8800 crores per annum if all its recommendations are
implemented.

MR. CHAIRMAN : Since Q.Nos. 442 and 451 are iden-
tical, | am allowing both Qestions to be taken up together.

SHRI P. KODANDA RAMAIAH : My question is very
clear about the impact of raising the retirement age on the
employment situation in the country. We are going in a big
way for liberalisation and we are also going in a big way on
the disinvestment side. There is 2 certain shrinkage in the
opportunities for imployment in the Government sector and
the private sector has not been able to fill the gap. When
this is the situation, is it advisable for the Government to
raise this retirement age to 60 years? | would like to have
the definite views of the Government.

SHRI S.R. BALASUBRAMONIYAN : The impact of the
proposal to raise the age of retirement on the employment
situation in the country is being taken into account while
examining the proposals of the Pay Commission. | would
like to inform the hon. Member that this aspect will be taken
into account while arriving at a decision in the matter.

SHRI P KODANDA RAMAIAH  There is another angle
to this situation. that is reservation problem. After a lot of
trouble, a lot of study and a lot of struggle, we have been
able to get reservation through Mandal Commission in addi-
tion to whatever reservations are available to the Scheduled
Castes and Scheduled Tribes. If the Government raises the
retirement age to 60 years, for two more years there will not
be any filling up of vacancies now reserved for the backward
classes under the Mandal Commission recommendations
That would have a cascading effect in the sense that the
eligibility age of getting into Government service will not be
postponed by the Government and to that extent many back-
ward class candidates will not be able to get into the service
because of age bar. When this is the impact, | would like to
know the Government's view as to how they are going to
deal with this reservation problem under Mandal Commis-
sion if they raise the retirement ago to 80 years.

THE PRIME MINISTER (SHRI LK. GUJRAL ): | might
assure my friend that all the points that he has made will be
kept in mind when the Government takes a decision.

SHRI NIRMAL KANT| CHATTERJEE :Sir, since the
question is addressed to the Prime Minister. | would like to
broaden the question.

MR. CHAIRMAN : Do you intend to change the ques-
tion?

SHRI NIRMAL KANTI CHATTERJEE : No. | would like
to broaden the question All the questions with regard to
the age of 58 years or 60 years are the questions related to
urban areas. There are several schemes of the Govern-
ment for rural sector which also put a limit on 60 years, like
the insurance scheme for agricutural labourers, after death,
where the {imit is 60 years. Now, why that limit is put there, |
do not know.

MAY 7, 1997

to Questions 8

About the retirement age whether it is 58 years or 60
years, the Committee of Secretaries would make its recom-
mendations and that will be discussed. My question s, in
this connectioin, why is it not being done that the age limit of
the people receiving insurance benefits, etc. in the rural
sector under various schemes be moved above 60 years?
Would you agree to it?

SHRI I.K. GUJRAL : | thought the question was focused
on the Pay Commission. But all the same, since Shri
Chatterjee is a free thinker, | will keep that in mind.

SHRI A.C. JOS : Sir, enchancing the age ot retirement
is a very serious question. Any recommendation of the Pay
Commission will have an impact on the States. In Kerala the
retirement age, even today, is 55 years; in some States, it is
56 years and like that. | will be happy If you can have a
uniform retirement age throughout the country.

My question to the hon. Prime Minister Is, before ac-
cepting these recommendations of enhancing or changing
the retirement age or even without changing the retirement
age, will the Government of India consult the State Govern-
ments and recommend to the State Governments to have a
unitorm retirement age throughout the country and as Shri
Nirmal Kanti Chatterjee said, will it consult the State Gov-
ernments on every thing? There should be uniformity re-
garding the retirement age in the public sector, private sec-
tor as well as in Government service. Now the disparity
makes the things difterent.

My qestion is, will the Government consult the State
Governments and take a uniform policy in this matter?

MR. CHAIRMAN : The question is with regard to Pay
Commission.

SHRI A.C. JOS : | am talking only about the Pay Com-
mission's recommendations.

SHRI 1.K. GUJRAL : | have only said and my colleague
has already suggested that the Pay Commission's report is
under consideration by various Committees as to what would
be the fall out and various other aspects, naturally every-
thing will be kept in mind when we come to a tinal conclu-
sion.

[Translation]

DR SATYANARAYAN JATIA : Mr. Chairman, Sir, Pay
Commission shouid have submitted their report by now but
they have failed to submit it so far. It is a much awalted
report for the people | want to know as to how long people
have 1o watt for fts final submission by the Government. Fur-
ther, what are you going to do for creating job opportunities
for youngesters Will you let me know the time by which you
are going to implement those recommendations? | also want
to know the time by when and the date from which the
report you would be effective?

SHR! 1.K. GUJRAL . Mr. Chairman, Sir, there is no
question of delaying it It is only two weeks back that | have
assumed the charge of the Prime Minister...... (Interruptions)

DR. STYANARAYAN JATIA : But the same Government
is there.
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SHRI 1.K. GUJRAL : The Government is always there
but everything will be be decided by the committee.
....(Interruptions)

DR. SATYANARAYAN JATIA : Now you make an
announcement.

SHRI I.K. GUJRAL : What announcement?

DR STAYANARAYAN JATIA : By when and the date from
which it will be implemented?

[English]
MR. CHAIRMAN : You can not ask that.
[Translation]

SHRI 1.LK. GUJRAL : | tell you with due respect that |
will ask the committees looking into various aspects to finish
their job early.

[English)

DR. KRUPASINDHU BHO! : The Minister has told that
the Government has not received any noticeithreat from the
Government employees to go on strike. But | know that both
grade | and Grade |l empoyees of the Department of Home,
Department of Detence and Department of Health have given
several representations to the Hon. Minister. So are any rep-
resentations by these respective Ministries received and what
is the present status of the thinking of the Government?

SHRI P CHIDAMBARAM : It is true that we have re-
ceived a number of representations from a number of em-
ployees' organizations. It fact, they run Into more than hun-
dred. Each one of these representations has been forwarded
to the Empowered Committee. The Empowered Committee
is looking into those representations

DR. KRUPASINDHU BHO! : In the Empowered
Committee. are they all people belonging to the Indian Civil
Service or is it consisting of people from Department of
Health and other Engineering Services?

SHRI P. CHIDAMBARAM  All categories ot employees
belonging to many, many departments have represented.
Ofthand, | cannot say whether this particular association
has represented or not. | will find out and let you know.

DR. KRUPASINDHU BHO! : Are they represented in
the Committee......(Interruptions)

MR. CHAIRMAN : He is asking whether other than IAS
officers, are there other Members of not?

DR. KRUPASINDHU BHOI : It it that only the Indian
Administrative Service Is represented?

SHRI P CHADAMBARAM : The Empowered Commit-
tee consists of the Secretary of Department of Expenditure
as the Chairman, Secretary, Ministry of Personnel, Secre-
tary, Ministry of Defence. Secretary. Department of Revenue.
Secretary, Departement of Posts who is not an IAS officer.
Secretary, Department of Telecom who is not an IAS officer.
Secretary, Department of Health, Secretary, Department of
Sclence and Technology who is not an IAS ofticer, Member

17 VAISAKHA, 1919 (SAKA)

to Questions 10

(Staff) Railway Board who is not an IAS officer and Deputy
Controller and Auditor-General who is not an IAS officer.

MR. CHAIRMAN : All right.
[Translation]

SHRI SATYA PAL JAIN : Mr. Speaker, Sir, in his reply
the hon. Minister has said that he Is going to Increase the
retirement age from 58 to 60 years. It will be implemented
from the date, the Government takes a decision In this re-
gard. It was repeated several months ago but due to the
delay on the part of the Government, a final decision has 80
far not been taken which is affecting hundreds of people
who are retiring daily. The hon. Finance Minister has himself
accepted that a large number of representations have come
to him from employees. | want to know from him as to whether
he has given any time limit, to say two months or three
months or six months to the empowered Committee for sub-
mission of their recommendations?

My second question is that a bonange has been given
1o IAS officers but other categories of employees including
the Armed Forces personnel and ex-servicemen are not
happy with Pay Commission’s recommendations. So,
whether you would like to Include at least a representative
of Armed Forces personnel so that their views are also known
to the Committee?

[English]

SHR! P. CHIDAMBARAM : Sir, no decision has been
taken about the retirement age. Such a decision can be taken
only ofter the Empowered Committee has made its recom-
mendations to the Government and the Government has
considered the report at the highest level. It is, therefore,
not possible to ask anyone to implement it unless govern-
ment takes a decision at the highest level.

As regards the Armed Forces, the Pay Commission's
report deals with the Armed Forces. The Secretary, Ministry
of Defence is a member of the Empowered Committee.

DR.M.P. JAISWAL :Heis an IAS officer...(Interrutions)

SHRI P CHIDAMBARAM : Sir, | have no doubt in my
mind.....(Interruptions)

DR M.PJAISWAL :Who represents the Armed Forces?
The Secretary, Defence is an IAS ofticer....(Interruptions)

[Translation]
MR. CHAIRMAN : So what if he is an IAS officer?
[English)

Please, you cannot disturb like that. Let the hon. Minis-
ter answer. Do not do like that.

[Translation]

SHRI SATYA PAL JAIN : Problem remains the same.
IAS officers are not giving due weightage to Armed Forces.
Therefore my request is only to include some Armed
Forces's personnel in place of the Defence Secretary.
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[English]

SHRI P. CHIDAMBARAM : Sir, | have no doubt in my
mind that the views of the Armed Forces, particularly of the
Chiefs of the three Services will be more than adequately
represented and articulated in the Empowered Committee.
| will ensure that their views are heard and articulated in the
Empowered Committee.

MR. CHAIRMAN : Shri Sharad Pawar to ask the ques-
tion.

SHRI SHARAD PAWAR : Thank you Sir. | have gotthe
reply.

SHRI RAMESH CHENNITHALA : Sir, | am on question
number 442. It is the same question. You have linked the
two questions together.

Sir, this is a very serious issue. The Government has
categorically stated here that the increasing of the retire-
ment age is under the active consideration of the Govern-
ment. This has got a very large implication in our society.
All the youth organisations in our country have expressed
their anguish and their reservation regarding this recom-
mendation of the Pay Commission. So also, the educated
unemployment in this country is growing up and recruit-
ment in all the Government Departments is banned. Where
will our unemployed youth go? If the retirement age goes
up, it will have very serious effect on the employment op-
portunities in our country.

So, | would like to know from the hon. Minister that
betore taking any decision in this regard whether the Gov-
ernment will call the representatives of the political youth
organisations of this country to have a meaningtul dialogue
with these organisations.

SHRI PRAMOD MAHAJAN : Senior citizens also can
be called....(Interruptions)

SHRI S.R. BALASUBRAMONIYAN : Sir, as we have
already stated earlier, before a final decision is taken all the
points will be seriously examined. Regarding youth also,
they can make the representations to the Empowered Com-
mittee.

SHRI HANNAN MOLLAH : Sir, for the first time in this
Pay Commission’s reporta recommendation has been made
to abolish three-and-a-half lakh posts. | think It is beyond
their competence. t is not related to pay. As referred to in
his question by Shri RameshChennithala just now, in the
face of growing unemployment, the Government being the
biggest employer, it the Pay Commission has recommended
to abilish three-and-a-halt lakh posts, it will have an
adverse impact or the younger generation seeking empioy-
ment in this country. So, it is a very serious aspect.

MR. CHAIRMAN : Please ask the question.

SHRI HANNAN MOLLAH : Sir, | think it is beyond the
competence of that Committee. | would like to know whether
the Government will reject that outright or not.

SHRI P. CHIDAMBARAM : Sir as | sald and as the
Prime Minister has said, all the recommendations of the
Pay Commission are being considered by the Empowered
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Committee and we expect to receive the recommendations
of the Empowered Committee. How is it possible for a
Minister or anyone to stand up in the House today and say,
“we accept this or we reject that "? We will keep all points
of view in mind.

[Translation]

SHRIMAT! BHAVNABEN DEVRAJ BHAI CHIKHALIA :
Mr. Chairman, Sir, | thank you for giving me a chance to
speak. | wanted to say something about 33 percent reser-
vation.

MR. CHAIRMAN : | am giving you more.

SHRIMATI BHAVNABEN DEVRAJ BHAI CHIKHALIA :
Mr. Chairman, Sir, the Government is going to accept the
Pay Commission’s recommendations but today the country
is faced with the increasing problem of population and un-
employment. Just now almost every member has
expressed his concern about the problem of unemployed
youths. Whether the Government have considered the
option to encourage voluntary retirement for it will increase,
the job opportunities in the country. Whether Pay Commis-
sion has made any recommendation for encouraging the
voluntary retirement from the Government Service.

[English]

MR. CHAIRMAN : She wants to know whether there is
any provision for increasing the voluntary retirement in the
Government service.

SHR! P. CHIDAMBARAM : Sir, there is no proposal at
present to introduce the Voluntary Retirement Scheme for
Government employees.

[Translation]

SHRIMATI BHAVNABEN DEVRAJ BHAI CHIKHALIA :
Whether you will make any provision in this regard, for it
would increase the job opportunities for our youths ?

[English)]

SHRI P CHIDAMBARAM : Sir, | take note of the hon.
Member's suggestion.

SHR! N.K. PREMCHANDRAN : Mr. Chairman, Sir,
unemployment is a serious threat to this country. As the
hon. Members have observed, | also oppose the proposal
for enhanching the retirement age from 58 years to 60 years.
| would like to know whether there is any proposal to en-
hance the age limit in the Central Government.....

MR. CHAIRMAN : He has already replied to that
question.

SHRI N.K. PREMCHANDRAN : No, Sir; he has not
replied. | would like to know whether the age limit for joining
the Central Government service will be increased, becuase
it is very difficult to get a job at the age of 35 years or 38
years. | want to know whether it will be enchanced to 40
years or 42 years and whether such a proposal is pending
with the Governmemt.

SHR! S.R. BALASUBRAMONIYAN : Sir, there is no
such proposal.
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[Translation]

Kahalgaon Super Thermal Power Project

*443. SHRI R.L.P. VERMA : Will the PRIME
MINISTER be pleased to state :

(a) the quantum of power In megawatt being gener-
ated by the kahalgaon Super Thermal Power Project and
the target of power generation fixed at the time of setting
up of this project;

(b) the number of families displaced and the number of
displaced family members out of these to whom jobs have
been provided by the Government so far,

(c) whether the Ganga water Is getting poliuted by this
project;

(d) if so. the details thereof,

(e) whether the Government propose to implement R.N.
Sengupta Committee Report;

(f) it so, the time by which the report is likely to be
implemented; and

(g) it not, the reasons therefor?
[English]

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR.S.VENUGOPALACHARI) : (a)to (g) A State-
ment is laid on the Table of the House

Statement

(a) The Installed generating capaciy of Kahalgaon
Super Thermal Power Project (STPP) set up by the Na-
tional Thermal Power Corporation Limited (NTPC) is 840
MW (4x210 MW). All the units are under commercial op-
eration During 1996-97, this station generated 3318.3 Mil-
lion Units against a generation target of 3200 Million Units

(b) The number of families displaced due to acquisition
of land for Kahalgaon STPP is 171. Out these. 20 persons
have been given jobs in NTPC. In addition. 38 persons
have been engaged with contracting agencies.

(c) and (d) No, Sir. The quality of effluents emanating
from the Kahalgaon STPP viz , ash pond effluent, main
plant efflunet, are within the statutory limits prescribed by
the Bihar State Poliution Control Board

() to (g) This Ministry is not aware of the Sengupta
Committee Report

[Translation]

SHRI R.L.R VERMAndt. Chairman, Sir. it is very im-
portantquestion and | would like to dwell into ts background.

MR. CHAIRMAN : Please do not make a speech in the
name of background.

SHRI R.L.P VERMA : Sir, this question had been
reised in Legislative Assembly of Bihar and also sent to the
Governor of the state. Villagers had staged dharna tor 190
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days and also observed fast unto death but this problem
could not be solved. As you all are aware, work on Kahaigaon
Thermal Power Station was started in 1982-83. in 1985,
the then Chief Minister Shri Bindeshwari Dubey called a
meeting with the management and displaced persons in
his chamber. In this meeting all the controversial issues
were resolved but so far the decisions taken therein have
not been implemented.

MR. CHAIRMAN : Please ask the question

SHRI R.L.P. VERMA : This problem have not been
solved so far. Thus ! have raised it in Lok sabha, so that
poor and backward harijans, who are affected by this project
could get justice. A movement was launched for it. This
Super Thermal Power Station was set up to generate power
upto 1840 megawatt but only four units with a capactty to
generate only 840 megawatt couid be installed. The land of
poor people was acquired for it. Kahalgaon area of
Bhagalpur is tamous for agriculture. The land of poor peo-
ple had been acquired 12-13 years ago but so far the pro-
posed power plant with a capacity of 1000 magawatt has
not been set up. 840 families were displaced for this project
whare as the Government has given an incorrect reply that
it has taken a decision to provide employment to 171
displaced families. A penal list was prepared for it. So far
on the basis of one member per family 20 persons have
been provided job whereas remaining 151 tamilies are still
in the waiting. | would like to know by when members of
these 151 families will be provided jobs. Secondly, poliu-
tion being created by it....

MR. CHAIRMAN : Please ask the question you have
already taken 7 minutes.

SHRI! R.L.P VERMA : | am saying that by when these
151 tamilies will be rehabilitated and given employment.

[English]

DR. S. VENUGOPALACHARI : Mr. Chairman, Sir, the
feasibility report was prepared earlier and the target was
1625 MW and 30 M W. by the Bihar Government. The
original target was 2800 M.W. When they submitted the
detailed project report, the target was reduced to 1800 MW.
because Farakka and Kahalgaon projects come in the same
field. That is why they reduced it. Now the proposal for coal
linkage has gone to CEA for clearance.

As rogards, the rehabilitation of 150 persons to which
the hon. Member is referring to, the Kahalgaon and NTPC
authorities are doing the rehabilttation as per the policy and
norms prepared after discussion with the World Bank and
the Bihar Government. Out of 2086 persons, 1586 persons
have been rehabilitated. A sum of rupees two and a half
crore has been spent on the compensation of land. We are
giving them jobs of supervisor, workmen and we are aiso
alloting shops to them. Out of 2062 persons, 1550 persons
ware given direct jobs or petty contracts. We have spent
Rs. 2.5. crore for social development. Whatever we have
implemented 8o far is as per the recommendations of the
Rehabiiitation Committee. We are doing # in consultation
with local union leaders and the Bihar Government.
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SHRI LK. GUJRAL : Sir, as regards the people who
have not been rehabilitated so far, the Government will give
it high priority and see that they are rehabilitated.

[Translation]

SHRI R.L.P. VERMA : Mr. Chairman, Sir, the water
contaminated by ash emanated by this Super Thermal
Power Project is spreading in the area and has rendered
1000 acre land of farmess uncultivable. This area is famous
for production of Litchi, mango and wheat, thus such an
area should have not been selected for setting up Thermal
Power Plant. It has destroyed thousands of acres of culti-
vable land. The silt in bottom of Ganga can cause dreaded
espidemic of joundice. Whether the Government will take
effective measures o check poliution and provide drinking
water. Though the hon. Minister has not responded to sev-
eral problems raised here but hon. Prime Minister has given
assurance in this House. | demand that a Parliamentary
Committee should be constituted to inquire into the facts
regarding the dharna staged by the atfected persons for
190 days and callousness ot officers who have not taken
any action in this regard. Report of this proposed Commit-
tee should be presented in the House.

SHR! | K. GUJRAL : Mr. Chairman, Sir, if you say the
Committee can be constituted for it. But it will be better and
immediate action canbe taken if MPs elected from this area,
be they from any political party. conduct a study in this matter
and tell me the facts.

SHRI ILIYAS AZMI : Sir, | would like to say to the hon.
Minister of Power that Uttar Pradesh is facing acute short-
age of power. Around Rs. 600 crore of R.E.C is due on
Electricity Board of Uttar Pradesh and the state is unable o
pay even the interest accrued on this amount. For the last
2-3 years the work in the sector of power production has
come to a standstill.

| would like to know from the hon. Prime Minister as 10
whether the loan due on Electricity Board of Uttar Pradesh
will be waived oft in the same way as loan of Punjab has
been .

MR.CHAIRMAN : It does not relate to the original ques
tion. This question relates to Super Thermal Power Projects

SHRI RAMENDRA KUMAR . Mr. Chairman, Sir, the
land is acquired by the Government for setting up a net-
work of factories, raining the mines and in the same way
land of Kahalgaon was acquired for Super Thermal Power
Project. A provision of providing employment to the per-
sons displaced from the site of Kahalgaon Thermal Power
Station was made but so far only 20 persons have been
given employment in this project. Various Public Sector un-
dertakings have different type of provisions in this regard
Like Coal india provides employment to one person for ac-
quiring 3 acres of irrigated land or 2 acres ot unirrigated
land. | would like to know from the Government as to what
is the provisions for providing employment 1o land loosers
in Kahalgaon Super Thermal Power Station. How many
persons were 10 provide employment for how much land for
2 acres or 3 acres of land or one member of the affected
tamily.

MAY 7, 1997

to Questions 16

[English]

DR. S. VENUGOPALACHARI : Sir, the total land ac-
quired earlier....

SHRI RAMENDRA KUMAR : That is not my question.
My question is, what is your policy?

MR. CHAIRMAN : He has asked as particular ques-
tion. Do you have the answer?

DR.S. VENUGOPALACHARI : Earlier, when the NTPC
acquired the lands, there was no policy at all with regard to
land oustees. When we have gone to the World Bank for
taking loans, the World Bank told that the NTPC should
provide jobs and basic facilities to the land oustees. For the
rehabilitation of the land oustees , a survey was done and it
is under consideration of the World Bank. According to that,
for the land that we acquired, we have to give compensa-
tion.

SHRI REMENDRA KUMAR : | am not asking anything
about rehabilitation. | am asking a very specific question.
What is the norm for giving employment to land losers,
whose land has been acquired by the NTPC? There should
be some provision of this.

MR. CHAIRMAN : The question Is, are you providing
employment to those people?

DR.S. VENUGOPALACHARI : Yes, Sir, we are provid-
ing employment to the land outstees depending on thelr
qualmcation....(Imerruptions)

MR. CHAIRMAN : The Minister said that they have
certain norms for providing employment.

SHR!I REMENDRA KUMAR : Can the Minister not state
the norms for giving wmployment to land losers? The Minis-
ter is not stating the whole facts about giving employment
to the land losers, whose land has been acquired by the
NTPC.

SHRI |.K. GUJRAL : The hon. Members might keep in
mind what | had said earlier. in this particular project. there
are only a few people jeft, who have not yet been employed.
| had requested the hon. Members, and that includes him,
Sir, that it all the Members tell me how many people are still
unemployed, | will look into it very favourably.

SHRI RAMENDRA KUMAR - Thank you, Sir.
[Translation]
World Bank Aid

444 SHRI NARENDRA BUDANIA - Will the PRIME
MINISTER be peased to state :

(a) whether the World Bank and other foreign agen-
cles have provided any assistance to Rajasthan and other
States to undertake water supply schemes and sanftation
shcemes,

(b) # so, the details thereof,

.(c) the names of those places where work has already
been started under these schemes. and
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(d) the details of progress made in this regard?
[English]
THE MINISTER OF STATE IN THE MINISTRY OF
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URBAN AFFAIRS AND EMPLOYMENT AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(DR. U. VENKATESWARLU) : (a) to (d) A Statement is laid
on the Table of the Sabha.

Statement
(a) and (b) The schemes for which external assistance is being provided by the World Bank and other foreign agencies are as
under :

SI.No. Water Supply & Sanitation Cost (Rs. in crores) External Assistance Agency Year of Completion/

Schemes (WSA&S) (Million) expected date of
completion

1. Hyderabad WS&S 337.80 US$ 89.0 World Bank 31.03.1998

2. Il Chennai WS 421.40 US$ 69.4 World Bank 30.06.2002
(New Veeranam)
Mumbai Sewage Disposal 1003.80 US$ 192.0 World Bank 31.12.2002

4. Functional Improvements to 572.09 Yen 17098 OECF Japan 30.06.1999
Chennai WS&S systems

5. Bangalore WS&S 1072.00 Yen 28452 OECF Japan 31.12.2001

6. Kerala Urban & Rural 1787 48 Yen 11997 OECF Japan 31.12.2003
Water Supply

7. Maharashtra Rural WS&S 319.58 usS$ 109.90 World Bank 31.12.1997

8. Karnataka Rural WS&S 447.20 US$ 92.00 World Bank 30.06.2000

9. U.P. Rural WS&S 783.38 US$ 59.60 Wrold Bank 2002

10. Inyegrated WSS & Community 253.01 DM 135.00 Kfw (Germany)

participation for Rajasthan

(c) The names of the places where the work has al-
ready been started under the above schemes are as un-
der:-

() Hyderabad and Secunderabad.

(i) Chennai
(i)  Mumbai
(v) Chennai

(v) Bangalore

(vl) Pattuvam, Meenad, Cherthala, adjoining vil-
lages, Thiruvananthapuram and Calicut.

(vii) Satara, Pune, Ahmednagar. Sangli, Thane,
Aurangabad, Beed. Latur, Buldhana and
Chandrapur.

(vil) Banglore, Mandya, Mysore, Shimoga.
Dhakshina, Bellary, Gulbarga, Raichur, Bidar,
Belgaum, Tumkur and Hassan.

(x) Tehri, Deorla, Jhansi, Bijnor, Dehradun,
Pithoragarh, Nalnital, Chamoli, Uttar Kashi,
Pauri, Lalitpur, Jalaun, Almora, Hamirpur,
Banda, Mirzapur Sonbhadra and Allahabad.

(x) Churu and Hanumangarh.

(d) Since water supply and sanftation are State sub-
jects, the schemes are implemented by the concerned
project authorities. The detalils of progress made in each ot
the towns and villages individually is not monitored by Gov-
ernment of India. However, as per available information,
the schemes mentioned in reply to part (c) are under vari-
ous stages of implementation.

[Translation]

SHRI NARENDRA BUDANIA : Mr. Chairman, Sir, hon.
Minister has given detalils of the Drinking water scheme and
Sanftation Schemes taken up with the assistance of World
Bank and other foreign agencies. | would like to know about
the nature of this assistance. Is it a loan or simply assist-
ance for these schemes or we have to pay interest on this
assistance. What Is the criteria tor selection of these
schemes. A large area of our country is pining for water
even 50 year after the independence. | would like to draw
your attention towards Rajasthan. A major portion of this
State Is facing acute shortage ot water. | would like to know
from the hon. Minister about the nature of this assistance,
interest to be paid by the country on it and criteria of
selecting these schemes.
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[English]

DR. U. VENKATESWARLU : As far as this question is
concerned, normally two types of loans are being provided.
The World Bank has got a major lending agency in the
urban water supply and sanitation sector. It has got two
lending windows, the International Development Associa-
tion and the International Bank for reconstruction and
Development. We get assistance through both these
agencies.

It the loan is given under the IBRD agency. the rate of
interest normally charged is between seven per centto 7.5
per cent and it is repayable in 20 years.

If the credit is given under International Development
Association, no interest is charged and the term of
repayment is for 35 years with a grace period of 10 years.
But a service of 0.5 per cent is made under IDA credit.

As far as the loan samples and the mix of these two
components is concerned, they will decide whether to give
the loan under one particular component or mix of both the
components depending upon the project As far as the
assistance we are getting is concerned. normally they have
been mixing both these IDA and IBRD components This is
one part of it.

The second part is what the criterion for selecting the
location is. The criterion for the selection of the location is
mainly dependent upon the State Government. The State
Government, depending upon its own necessity, suggests
as to which project is to be taken up. When once the project
is suggested by the State Government, it is the Union
Government which will take up the issue of which Ministry
is concerned with it, the Ministry of Rural Development or
the Ministry of Urban Development, depending upon the
location of the project in the rura! area or in the urban area
and then the project is processed by the concerned Minis-
try The project will be taken up normally depending upon
the necessity and the need expressed by the concerned
State Government.

[Translation]

SHRI NARENDRA BUDANIA : Mr Chairman, Sir, the
hon. Minister has told that central Government does not
monitor the schemes launched with assistance of foreign
agencies whereas Central Government gives guarantee for
efficient implementation of those schemes. These are im-
portant schemes and | feel that in the absence of any moni-
toring by the Central Government these schemes are not
completed in stipulaled time. In the reply he has mentioned
the estimated time but so far no project has been com-
pleted within the stipulated time and by the time of com-
pletion of these schemes the cost of the project escalates
three times of the original estimate.

| would like to know as to whether the Government
propose to monitor these schemes with a view to ensure
their timely completion.
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MR. CHAIRMAN : Budaniaji, please ask the supple-
mentary question.

SHRI NARENDRA BUDANIA : | am asking that. In 'd’
part of my question | have asked about the details of the
progress made in this regard. But hon. Minister has not
given the details of progress. | would like to know about the
progress of drinking water schemes of Churu and
Hanumangarh districts of Rajasthan which are taken up with
assistance of German Government. How the Government
is monitoring it from time to time. Mr. Chairman, Sir, | come
from Churu Parliamentary Constituency of Rajasthan and |
am familiar with the problems of the area. The people of
Churu and Hanumangarh are pining for water. They are
compelled to drink water containing floride, which causes
several diseases and die an untimely death. Therefore, |
would like to know from the hon. Minister as to what action
is being taken for timely completion of drinking water
schemes of Churu and Hanumangarh. What is the present
position of these schemes. Whether the Government pro-
pose to expand these Drinking water schemes of Churu
and Hanumangarh

[English)

DR U.VENKATESWARLU Regarding the first part of
the question of the hon. Member about the monitoring sys-
tem of the Union Government with regard to such schemes
which are funded externally, | would like to say that this is
not Centrally-sponsored Scheme to have a regular moni-
toring of the Scheme from the Union Government. So, the
Union Government will facilitate obtaining the loan from
the external agencies. When once the loan is obtained, that
will be handed over to the State Government and the State
Government will nominate one particular agency even to
carry out the whole work 't may be some Sewerage Board
or Water Board or some such thing and it will carry out the
work As such, normally, we will not be keeping a regular
monitoring system from the Union Government because it
is an externally-aided Fund and the State Government will
carry outthe work. The State Government wili take adequate
care of it But we have been getting the progress report
now and then as to what is the total expenditure that has
peen incurred with regard to this Scheme. It was not regu-
lar earlier But now | made it a point that | should get the
information at least once in sxi months so that we can keep
track of all these things. We have just developed some
monitoring system, monitoring in the sense to watch the
progress of the expenditure because all these Projects are
primarily the Projects of the State Governments

As far as the second part of the question is concerned,
it is really a very important question. But there are four
Projects that have been proposed by the Rajasthan Gov-
ernment. Two Projects are already under implementation
and two Projects are yet to be started. The particular refer-
ence which the hon. Member has made Is with regard to
Churu and Hanumangarh Districts. The Government of
Rajasthan has reported that integrated Water Supply.
Sanftation and Community Participation Project for Churu
and Hanumangarh Districts of Rajasthan at an estimated
cost of Rs. 253.01 crore is under implamentation with
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assistance from AFW Germany. The amount of assistance
is DM 135 million. The Project envisages drinking water
supply in 325 villages and two town; sanitation measures
in two town; community participation and involvement of
women in transition of the Project. The Project Agreement
was signed in June1995. The Project concerns the Ministry
of Rural Areas and Employment. The details can be
obtained. If the hon. member is so particular, | will pass on
the details. | have got the total details as to what are the
stages of the Project. | can send a copy of the total details
to the hon. Member mentioning what is the stage of each
project.

SHRI SHIVRAJ V PATIL : Sir, this is a question which
relates to drinking water in the country. Fortunately, it has
been possible for us to supply foodgrains to ourselves. But
unfortunantely it has not been possibie for us to supply drink-
ing water to all the people in all parts of the country
continuously throughout the year.

Some small schemes have been made by the State
Governments and implemented, and they have given some
relief also. But we have found that those small schemes
are not really helpful and fully helpful. Money is being wasted
and what is being done is also not able to supply drinking
water continuously for a period.

So, we would like to know whether the Government of
India has any foolproof long-term scheme, plan and policy
to supply drinking water to the people in all parts of our
country, and it yes, what is that scheme and ii yes. in what
period of time, it would be possible for us to supply drinking
water to ourselves

DR. U VENKATESWARLU . Sir, the question is
primarily with regard to external assistance to some of the
projects. But however.....

MR CHAIRMAN : The question is also for other States

DR.U. VENKATESWARLU : | am not disputing about
the States because it is about ‘Rajasthan and other States’
So. it is related to the World Bank assistance to certain
projects However, this is a very important aspect which the
hon. Member has asked.

As far as this particular question of providing drinking
water to all parts of the country is concerned, in the
Common Minmum Programme of the United Front Gov-
etnment, out of the seven areas that have been identfied
as 'priority areas’, ' providing drinking water' is aiso ons of
the areas. As far as the rural areas are concerned, the Min-
ister of Rural Areas and Employment is dealing with it and
to my knowledge, subject to correction, they have increased
the allocation under the Rural Water Supply Scheme this
year Particularly, wherever there is a problematic area. im-
mediately they have been attending to it under the scheme
of Rajiv Gandhi Technology Mission with all the drinking
water schemes. The priority has been attached to this par-
ticular aspect of providing drinking water both in the rural
areas as well as urban areas. So, the Government is at #
The Government is very much interested in solving this prob-
lem of drinking water in all parts of the country
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[Translation]

SHRIMATI RAJNI PATIL : Mr. Chairman, Sir, under the
7th point of the details given in reply to this question, hon.
Minister has told about the funds provided for supply of
drinking water in rural areas, and sanitation schemes of
Maharashtra. He has also said that this work will be com-
pleted by 31.12.97 In ‘C’ part of the reply he has told that
work on this project has been started in Satara, Pune,
Ahmed Nagar, Sangali, Thane, Aurangabad, Beed, Latur,
Buldane and Chandrapur of Mahrashtra. Sir, | come from
Beed Parliamentary Constituency of Maharashtra. In this
area no work on this project has been started whereas hon.
Minister has said that it will be completed by December
1997. 1 do not think that it can be done. In my district you
can see women bringing water from far away. There is no
facility of drinking water. | would like to know as to whether
the time bound programme formulated by you is feasible in
view of the fact that so far work on this project has not been
started?

(English]

DR. U VENKATESWARLU : | beg your pardon. It is
with regard to ltem No.77?

SHRIMATI RAJNI PATIL : Yes.

MR. CHAIRMAN : Mr. Minister, kindly answer it briefly,
otherwise the Qestion Hour is going to be over.

DR U. VENKATESWARLU : Sir, | will give a very brief
answer. As far as the Maharashtra Rural Water Supply and
Sanitation Scheme is concerned, the project was conceived
with an outlay of Rs. 319.58 crore and we have received a
report from the State Government that about Rs. 5.06 crore
has already been spent on that. So, the scheme has been
initiated by the State Government, it must have been at
various levels but the scheme had been implemented even
in 1991 itself.

DR. M. JAGANNATH : Mr. Chairman, Sir, | would like
10 know from the hon. Minister whether it is a fact that there
is a huge time-lag in getting the schemes submitted for ex-
ternal tunding clearance. You have taken more than two to
three years What are the reasons for it?

12.00 hrs

DR.U. VENKATESWARLU : For want to time | will not
be in a position to give a detailed reply. Primarity when once
a scheme is processed and submitted to the World Bank,
they will send their reconnaissance team at four stages.
The first stage is project identification, the second state is
project preparation, the third stage is pre-appraisal and the
fourth stage is appraisal. So, their teams will come. Be-
cause any lending agency, any financial agency will have to
look at the economic viability and the technical feasibility of
the project. They will be sending the teams at ditferent
stages Once they get convinced, then only they will re-
lease the funds. it normally takes not less than two years
for the final sanction to come.
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WRITTEN ANSWERS TO QESTIONS ] 2 3
[English] 5 Madhya Pradesh 7,50,000
Beedi Workers 6 Andhra Pradesh 6,00,000
*445. SHRI CHHITUBHAI GAMIT : Will the Minister of 7. Rajasthan 1,00,000
LABOUR be pleased to state : 8 Gujarat 50,000
(a) the total number of beedi workers at present in the 9 Karnataka 3.60.876
country, State-wise; 60,
10. Keral 1,36 4
(b) the details of various schemes introduced by the 0 eraia 36,419
Government to provide loans for the construction of houses 11. Maharashtra 2,56,000
and other facilities to those worker; and 12 Bihar 3.91,5000
(c) the number of peneficiaries of such schemes in each 13 Uttar Pradesh 4.50.000
State? ' T
14. Tamil Nadu 6,21,000
THE MINISTER OF LABOUR (SHRI M.
ARUNACHALAM ) : (a) to (c) The total number of beedi T
workers in the country are estimated to be around 4.36 otal 43,63,520
million. The State-wise details are given in Statement-! Statement-I
The Central Government implements Build Your Own A. List of Welfare Schemes for Beedi Workers
House Scheme (BYOHS) for beedi workers, who own their ) . )
own land/ plot, under which interest-free loan of 1. Static-cum-mobile/Static Aliopathic and Static
Rs. 10,000/~ repayable in monthly instalments in nine years Ayurvedic Dispensaries.
for constructions of one house is provided and subsidy of 2. Scheme for Reservation of Beds in T.B. Hosphtals.
Rs. 3.000/- and additional subsidy of Rs. 1,700/- to those )
workers who adopt small family norm is also provided. 3. Scheme for domiciliary Treatment of beedi workers
Besides. under the Group Housing Scheme, the beedi work- auflering from T.B.
ars are entitied to a loan of Rs. 6,000/~ per house and 4. Scheme for treatment of beedi workers suffering
subsidy of Rs. 1,000/- per house, recoverable in quarterly from Cancer.
instaiments spread over a period of nine years, which is
given to the Cooperative Society. In addition, there are two 5. a‘;h?"l‘eo':’ treatment of beedi workers suffering
other schemes where no loans are provided but subsidy is enta eases.
given. In Economically Weaker Sections Housing Scheme 6. Scheme for treatment of beedi workers (including

subsidy is provided for 50% of the actual cost of construc-
tion subject to a maximum of Rs. 9,000/- Under the scheme
for Construction of Worksheds/Godowns by Cooperative
Societies of beedi workers subsidy is provided upto Rs.
75.000/- for each or 75% of the actual cost of construction
for both whichever is less. The other facilities available to
these workers are given in Statement-il

The data regarding number of beneficiaries of these
schemes are not maintained state-wise. Region-wise break
up of the number of beneficiaries is given at Statement-ill.

Statement-|

State-wise details of the total number of beedi workers
(Estimated)

SI.No. Name of the State Total No, of beedi workers

estimated at present

1 2 3

1. West Bengal 4,75,000
2. Assam 7,725
3. Tripura 5,000
4. Orissa 1,680,000

Ghar Khata Workers) suffering from Leprosy.

7. Grant of financial assistance to beedi workers for
purchase of spectacles.

Maternity benefit scheme for female beedi workers.

Scheme for payment of Monetary Compensation for
Sterilisation to beedi workers.

10. Re-imbursement of expenditure as financial assist-
ance to beedi workers in respect of Hear Diseases.

11.  Re-imbursement of expendtture as financial assist-
ance to beedi workers in respect of kidney Trans-

plantation.

Social Securlty

1. Group Insurance Scheme.

Housing
Build Your Own House Scheme.

2. Housing Scheme for Economically Waeaker Section
of beedi workers.

3 Grant of subsity 1o Co-operative Societies of beed|
industry for construction of worksheds and godowns.

4. Group Housing Scheme.
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to Questions 26

Education 3. School uniforms/ Text books Rs. 125/- per head.
1. Award of scholarship to the children of beedi work- and stationery to the wards
ers including Gharkhata beedi workers. of beedi workers studying
2. Composite scheme for Financial Assistance to the upto class IV.
school going children of beedi workers for supply of . -
one set of dress, note books and text books. 4. Rate of increase in No restriction.
. ) : ) number of scholarship.
3. Payment of incentives on passing final University/
Board examinations from High School onwards. C. Housing schemes for beed| workers
4. Scheme to provide incentive/financial assistance of .
Re. 1/- per day to female children of beedi workers SI.No. Name of Scheme Assistance available
9" the basis of attendance in schools 1. Economically Weaker 50% of the actual cost
Recreation Section (EWS) Housing of construction subject
1. Establishment of Audio-visual sets/cinema vans/ ex- Scheme. to maximum of
hibition of films. Rs. 9000/-
2. Organising sports, games, social and cultural ac- 2. Build Your Own House (i) Interest free loan
tivities for beedi workers. Scheme (BYOHS) upto Rs. 10,000/-
3. Holiday Home Scheme for beedi workers. (i) Subsidy of
4. Supply fo T.V. sets to the beedi workers industrial Rs. 3000/-
Co-operative Societies. (iii) Additional subsidy
5. Establishment of Community Hall in beedi workers of Rs. 1700/- to those
housing colony with colour T.V. sets. workers who adopt
B. Assistance under Welfare Funds : Subsidy per unit small famity norms.
SN | Assist Availabl 3. Construction of Worksheds/ Rs. 75,000/- for each
-No. tem ssistance Avatiable Godowns by Cooperative  or 75% of the actual
1 Financial norms for Rs. 4/-per patient per Societies of beedi workers  cost of construc_toon for
purchase of medicines Visit in Allopathic and both whichever is less.
in the dispensarles. Rs. 3/- in Ayurvedic 4. Group Housing Scheme (i) Subsidy- Rs.1000/-
Dispensaries. per house.
2. Schol.arship for children Rs. 250/- to Rs. 3000/- (i) Loan- Rs. 6000/
studying in class V and p.a. per head. per house
above (upto post graduate/ :
protessional course)
Statement -lll
Stddetadstof Beneficiaries under various Schemes during 1995-96
Allahabad Bangalore Bhilwara Bhubaneswar Calcutta Hyderabad  Jabalpur Karma  Nagpur Total
244576 493582 283117 492355 353737 901618 891125 781875 291730 4733733
B. Details of Beneficiaries under Various Schemes During 1996-97 (Provisional)
Allahabad Bangalore Bhilwara Bhubaneswar Calcutta Hyderabad Jabalpur Karma  Nagpur Total
3294586 532596 242868  ------- 378192 911809 908731 673416 253823 4238894
[Translation) (a) whether large scale changes have occurred in the

Prices of Crude Oil

*446. JUSTICE GUMAN MAL LODHA:

SHRIMAT! SUSHMA SWARAJ :

Will the PRIME MINISTER be pleased to state :

international market of crude oil from January to April, 1997;

(b) it so, the prices of crude oil during the above period
in international market;

(c) whether the increase in prices at international
market has cast its impact on the indian consumers during

the above period; and
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(d) if so, the reasons due to which the Indian consum-
ers do not get the benefit of minimum prices of crude oil
prevailing in the international market?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIT.R. BAALU) (a)
and (b) Oil prices in the international market are highly vola-
tile in nature and these are driven by market forces viz.
demand and supply fundamentals, political development in
major oil producing/exporting countries viz. resumption of
crude oil exports by lraq towards and December, 96,
abnormal variations in weather conditions etc. in various
parts of the world market sentiments etc. prevailing at the
given point of time.

The average prices of market crude oils viz. Dubai,
Oman and Dated Brent in the international market as pub-
lished by Platt's crude oil market wire for the period Jan, 97
to Apr' 97 are USD 18.69/bbl, USD 19.57/bbl and USD 20.20/
bbl respectively.

(c) and (d) The existing pricing of the petroleum prod-
ucts is administered according to which some petroleum
products like SKO used by the vulnerable sections of the
society are subsidised. Original Oil Economy Budget for
the year 1996-97 had estimated that net import bill would
be approx. US$ 7342.5 million. However, as per revised
OEB, the import bill for year 1996-97 is now estimated at
US $ 9321.6 million approx.

Oil Pool Account maintained by OCC is estimated to
be deficit of Rs. 15,000 crores by 31.3.97 and this is
projected to be Rs. 24500 crores by 31.3.98. This amount
represents outstanding dues payable to the ojl companies
by OCC. Government is exploring various options to
contain this deficit.

[English]

Haj Pilgrimage

*447. SHRI RAM NAIK
SHRI PRADIP BHATTACHARYA :

Will the PRIME MINISTER be pleased to state

(a) the approximate number of indians who went for
recent Haj Pilgrimage and the number of persons who died
or were injured and missing due to fire at Mecca and Mina.

(b) the efforts made/being made to provide relief to the
famillies of deceased and injured persons;

(c) whether there are instructions for crisis manage-
ment either to the Indian team or the Indian Embassy:

(d) it 80, the details thereof and the result of the relief
measures made in this regard,

(e) whether the Government have sent a team to
Jeddah to find out the facts: and

(f) 1t 80, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
LAW AND JUSTICE (SHRI RAMAKANT D. KHALAP):

MAY 7, 1997

to Questions 28

(a) The total number of Indian nationals who went for Haj
pilgrimage this year is approximately 81,000. Of these,
63,664 came through the Central Haj Committee. The bal-
ance of approximately 27,000 came through tour opera-
tors, from other countries or were residents in Saudi Ara-
bia. The fire at Mina on April 15, resutted in casualties among
Indian pilgrims. As of today the total number of identified
dead is 94, the number of reported missing is 122, and the
number of injured persons receiving treatment in Saudi Gov-
ernment hospitals is 147. In addition, another 269 persons
were injured in the fire and its aftermath. Of this number
172 are receiving treatment from the Indian medical mis-
sion in Mecca. The total number of injured is estimated of
approximately a little over 400.

(b) Government have announced wide ranging relief
measures to the families of the deceased and injured per-
sons. These include ex-gratia payment of rupees one lakh
to the next of kin of the pilgrim killed in the fire and to the
permanently disabled and free treatment to the injured in
Government hospitals with financial help as may be required.
The embassy of India in Savdi Arabia and the CGl in Jeddah
were directed to provide immediate financial and other re-
lief to the injured and to those who were rendered distitute
in the tire. Government has offered to fly back to India by a
special charter flight the injured piigrims who were medi-
cally fit to travel. Government aiso offered to the next of kin
of the dead to transport the bodies back to India free of
cost. Those who have lost their travel documents in the fire
are being issued duplicate documents expeditiously and free
of cost. Government also mobilised the service of the
Indian community in Jeddah and distributed clothes and
cash to the needy pilgrims including the injured. Materials
required to treat. the injured i.e. bandages, cotton wool and
ointments were airlifted to Jeddah by the Government of
India. Several of the injured who were discharged earlier
after receiving treatment in hospitals have since returned
to India. Others are awaiting their assigned return flights
for India as per the Haj charter schedule. These pilgrims
continue to be under observation by the Indian medical mis-
sion deployed in Mecca and Madina, and are being ren-
dered necessary medical care until their scheduled fiights.
Names of injured pilgrims on each return flight are being
conveyed in advance by Air India office in Jeddah so as to
facilitate their reception on arrival in Delhi and other entry
points, as well as prompt medical attention to them and
movement to hospltals and clinics as required. Reception
of the pilgrims on return is being handled by the concerned
State Haj Committee in coordination with MEA, Air india
and immigration and Customs authorities. Prime Minister
has appointed a two-member Ministerial Committee con-
sigting of Shri. C.M. Ibrahim and Shri Magbool Dar to deal
with the implementation of reliet measures. The relief meas-
ures are being implemented on an immediate basis through
special arrangements created with the framework of Haj
Cell in the Ministry of External Affairs for processing and
disbursing relief amounts.

(c)and (d) Al indian Missions/Posts abroad have stand-
ing instructions and guidelines for emergency and crisis
situations. The nature of the tragedy in Mina was of a kind
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In which these guidelines hve a limited applicability. How-
ever, as soon as information about the fire and its impact
on Indian pilgrims was made known to the Government on
the afternoon of April 15, our Mission in Riyadh and the
Consulate General In Jeddah were issued instructions to
take all possible steps for relief and assistance to the in-
jured pilgrims. The mission set up control rooms in Jeddah,
Mecca and Riyadh to collect and disseminate the informa-
tion on the casualties, and to co-ordinate the relief work
and to handle enquiries from the relatives of the pilgrims.
On the night of April 15 itself, food and drinking water was
arranged for over 5,000 pilgrims. On subsequent days, a
comprehensive routine was developed by the mission to (i)
visit the morgue near Mina with relatives of the missing/
dead to help identity the dead; (ii) daily visits to all the hos-
pitals in Mecca and Mina by the Indian medical mission to
ascertain position regarding the Indians injured; (iii) setting
up of a special dressing room for burns in the main dispen-
sary at Mecca; (iv) making arrangements in all the nine
branch dispensaries in Mecca for the treatment of the
Injured; (v) daily visits by doctors of Indian medical mission
to all the buildings housing Indian pilgrims in Mecca: (vi)
rendering assistance to indigent pilgrims through the
Indian pilgrims Weltare Forum, Jeddah, which is a volun-
tary organization of resident Indians.

(e) and (f) A four member team comprising of three
MPs and one former MP with experience in Haj matters
visited Saudi Arabia from April 25-May 1 to enquire after
the weltare of the pilgrims particularly the injured, and next
of In and to advise on turther relief measures as well as to
take stock of the overall situatioin regarding missing pilgrims.
The team visited the site of the fire and the injured pilgrims
receiving treatement in the hospitals, met other pilgrims and
had discussions with the Saudi officials concerned with the
Haj arrangement and Indian Ambassador and the Consul
General. The team's recommendation for immediate
disbursement of financial relief to the injured being treated
in Saudi Arabia and grant of ex-gratia relief of rupees one
lakh to the permanently disabled have been accepted The
teams report including its other recommendations are
under the consideration of the Government. Earlier an
official team led by Secretary, Ministry of External Affairs
visited Jeddah on April 17-20 to assess the situation and to
supervise relief measures required.

Foreign Exchange

*448. SHRI UTTAMSINGH PAWAR : Will the Minister
of FINANCE be pleased to state:

(a) the number of persons who have surrendered
foreign exchange during the last three years as required
under Section 14 of FERA;

17 VAISAKHA, 1919 (SAKA)

to Questions 30

(b) whether the Government have set up any machin-
ery to identify the law violators;

(c) i so, the details thereof and the number of persons
identified and prosecuted during the above period:

(d) if not, the reasons therefor; and

(e) the steps proposed to be taken by the Government
to check illegal accumulation of foreign exchange?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM) : (a) Data in this regard are not being
separately generated.

(b) to (d) A separate department namely the Enforce-
ment Directorate is there to deal with the violators of the
provisions of the Foreign Exchange Regulations Act, 1973
(FERA). Number of persons prosecuted in the courts for
violations of the provisions of the FERA during the last three
years are as under:

Year Number of prosecutions
launched

1994 264

1995 202

1996 101

(e) The Government, through its enforcement agen-
cies, keeps a regular check on illegal accumulation of
foreign exchange.

Currency Notes and Coins

‘449 SHRI JAGDAMBI PRASAD YADAV : Will the
Minister of FINANCE be pleased to state

(a) the number of currency notes and coins of different
denominations which are in circulation in the country:;

(b) whether the Government monitor the position of
currency notes and coins of different denomination;

(c) # so, the details of the currency notes and coins
which are in short supply; and

(d) the steps taken to fulfil the demand of such de-
nomination currency notes and coins?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM ) : (a)The currency notes and coins
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in circulation at the end of March, 1997 are as under :

Denomination Currency notes Coins

(in million pieces)

Re. 1 3201 8960
Rs. 2 2765 1444
Rs. § 3480 963
Rs. 10 10056 -
Rs. 20 378 -
Rs. 50 7122 -
Rs. 100 6081 -
Rs. 500 495 -

(b) The Reserve Bank of India monitors the position of
currency notes and coins in different denominations.

(c) There is a general shortage of currency notes and
coins of various denominations due to the limited produc-
tion currency of note printing presses and mints.

(d) The note printing presses at Dewas and Nasik are
being modernised to augment their capacity. The Reserve
Bank of India has set up its own note printing presses at
Mysore (Karnataka) and Salbani (West Bengal). With the
modernisation of the Government presses at Nasik and
Dewas and full capacity production at the RBI prasses at
Mysore and Salbani by the year 1998-99, the supply
position of notes will improve considerably. Reserve Bank
of India Is also, as a one-time masure, getting currency
notes (Rs.100-2000 million pieces and Rs. 500-1600 mil-
lion pieces) printed abroad to meet the demand-supply gap
till the year 2000. Government mints at Calcutta, Hyderabad
and Mumabi are being modernised. The supply position of
coins will improve after modernisation by March, 1998.
Government has decided to import coins (Re. 1 - 700
million pieces and Rs. 2- 300 million pieces) to improve sup-
ply position.

indiana in Kuwait and iraq Jails

*450. SHRI E. AHAMED : Will the PRIME MINISTER
be pleased to state:

(a) the number of Indians in jails of Kuwait and lraq as
a result of Gulf war between them;

(b) the details of charges against these Indians, and

(c) the steps taken or proposed to be taken bbbby Gov-
ernment to get these Indians released?

THE MINISTER OF STATE OF THE MINISTRY OF
LAW AND JUSTICE (SHRI RAMAKANT D. KHALAP) : (a)
Nil.

(b) and (c) Do not arise.

MAY 7, 1897

to Questions 32

Right to Information

*452. SHRI G.A. CHARAN REDDY : Will the PRIME
MINISTER be pleased to state:

(a) whether the working group constituted by the Gov-
ernment to study the issues connected with the right to
infomation and promoting open and transparent Govern-
ment, has submitted its report to the Government;

(b) if so, the main recommendations thereof,

(c) the number of recommendations accepted by the
Government;

(d) the steps being taken to Implement these recom-
mendations;

(e) whether the Chairperson of the Press Council has
also drafted a Bill for right to information and whether the
draft has been sent to the Government; and

(1) if so, the action taken or proposed to be taken
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) No, sir.

(b) to (d) Do not arise, in view of (a) above.

(e) and (f) A draft Bill on Right to Information received
from the Chairperson of the Press Council was made avail-
able to the Working Group on Right to Information for con-
sideration during its deliberations.

Violation of Customs Rules

*453 SHRI MANIKRAO HODLYA GAVIT : Will the
Minister of FINANCE be pleased to state :

(a) the number of foreigners arrested in India during
the last two years and upto March, 19987 for violating
customs rules and smuggling;

(b) the names of the countries to which these foreign-
ers belonged;

(c) the corresponding figures for the years 1984 and
1995; and

(d) the details fo the preventive measures taken by the
Government in this regard?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM) :(a) to (d) 372 foreigners were arrested
in India during the last two years and upto March, 1997 for
violating Customs Rules including smuggling. 196 & 168
foreigners were arrested in the year 1984 & 1995 respec-
tively for similar violations.

The arrested foreigners belong to various countries
including Afghanistan, Australia, Austria, Bangladesh,
Canada, Denmark, Ethiopia, Gambia, Ghana, Germany,
Greece, Holland, Iran, Jordan, Kenya, Myanmar, Malaysia,
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Italy, Nepal, Nigeria, Netherlands, Pakistan, Poland,
Philipines, Russia, Saudi Arabia, Syria, Spain, Singapore,
SirLanka, Somalia, Switzerland, Turkey, Tanzania, Thalland,
Turkmenistan, U.K., US.A., Uganda, Vietnam and Yemen.

Intelligence agencies and field formations of Customs
are alert to detect and prevent smuggling of goods and
violations of Customs Act. Strict vigil is being maintained at
all International Airports/ports and sensitive areas of the
borders to prevent smuggling and apprehend the offenders
including foreigners. Specific measures taken include
survelllence and use of sophisticated equipments like metal
detectors, colour baggage X-Ray machines at Airports/ports
and Land Customs Stations. A number of vehicles have
been provided for anti smuggling operations throughout
the country. Further, two helicopters have been positioned
since July, 1996 in the West Coast for Anti-smuggling work
cum surveillances. Training is being imparted to the
officers to improve their skills and abilities.

All cases of smuggling and violations of Customs Act/
Rules which are detected are followed up by proper and
timely investigation adjudication, and prosecution against
all accused including foreign nationals.

[Transiation]

Decline in National Savings

‘454. SHRI JAGATVIR SINGH DRONA : Will the
Minister of FINANCE be pleased to state

(a) whether various savings schemes launched by the
Government have received a serious set back due to high
Interest rates offered by Private Companies and financial
institutions;

(b) whether a decline of 11 percent in National Savings
Schemes has been registered alone during the current year
in comprison to last year;

(c) whether Government rates in all deposit schemes
are half to one and a half percent lower than the rates
offered by the Private Companies and institutions: and

(d) if so, the steps taken or proposed to be taken by
the Government to remedy the situation?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBRAM) : (a) and (b) No Sir. The gross collections
in the various small savings Schemes launched by the
Government of India show an increasing trend over the
years. The actual figures for 1996-97 are not yet available.

(c) The Small Savings Schemes launched by Govern-
ment of India are not comparable with the Schemes
offered by Private Companies/Institutions. Each saving
instrument Is designed to cater to ditterent requirements ot
small savers.

(d) Does not arise.

17 VAISAKHA, 1919 (SAKA)

to Questions M

[English]

Organisation of Islamic Countries

'455. KUMARI SUSHILA TIRIYA : Will the PRIME
MINISTER be pleased to state :

(a) whether it is a fact that organisation of Islamic coun-
tries at its meeting held on March 24, 1997 have agreed to
support Pakistan on its Kashmir Policies and in liberating
Kashmir from India;

(b) it so, the details thereof; and

(c) the name of countries who attended the meetings
and signed the declaration?

THE MINISTER OF STATE OF THE MINISTRY OF
LAW AND JUSTICE (SHR! RAMAKANT D. KHALAP) : (a)
and (b) The OIC at a Special Summit in Islamabad on March
23,1997 adopted a Special Declaration on Jammu & Kash-
mir. This document makes observations about J & K and
calls for action which echoes Pakistan's well-known views
on the issue.

(c) The meeting was attended by OIC countries, whose
names are given in the attached Statement.

Statement
1. Jordan
2.  Azerbaijan
3. Afghanistan (seat vacant)
4 Albania
5. United Arab Emirates
6. Indonesia
7. Uganda
8. Iran
9. Pakistan
10. Babhrain
11. Brunei Darussalam
12. Burkina Faso
13. Bangladesh
14. Benin
15.  Turkey
16. Chad
17.  Tunisia
18. Gabon
19. Gambia
20.  Algeria
21. Comoros
22. Dijibouti

23. Saudi Arabla
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24. Senegal

25. Sudan

26. Syria

27. Sierra Leone
28. Somalia

29. lIraq

30. Oman

31. Guinea

32. Guinea-Bissau
33. Palestine

34. Kirghystan

35. Qatar

36. Cameroon

37. Kuwait
38. Lebanon
39. Libya

40. Maldives
41, Mali

42. Malaysia
43 Egypt

44. Morocco

45. Mauritania

46. Niger
47. Nigeria
48. Yemen

49. Mozambique
50. Turkmenistan
51. Tajikistan

52. Kazakhstan
53. Surinam

54. Guyana

[Translation]

Increase in the cost of Psssport

*456. SHRI MAHESH KUMAR M. KANODIA :
SHRI ILIYAS AZMI :

Will the PRIME MINISTER be pleased to state :

(a) the details of the cost of passport and increase in
the cost made during the last one year;

(b) the reasons for continuous increase in the cost of
passport;

MAY 7, 1997 to Questions 36

(c) whether the Government propose to simplify and
streamline the procedure for issuing passports and to re-
duce its cost; and

(d) if so, the steps proposed to be taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
LAW AND JUSTICE (SHRI RAMAKANT D. KHALAP) : (a)
to (d) There has been no Increase in the fees for various
passport services including issue of fresh passports since
July, 1993.

A number of steps have been taken to simplify and
streamline the procedures for expeditious isgsue of pass-
ports which, inter-alia, are:

(a) upgradation of office facilities including compu-
terisation leading to faster screening and process-
ing of applications;

(b) simplification of passport and miscellaneous serv-
ices forms,

(c) issue of passports without any further wait for
police clearance in cases where police reports
are not received during the prescribed time- limit
of four weeks,

(d) a thorough scrutiny of applications at the accept-
ance stage itself to check their completeness/
correctness in all respects,

(e) augmentation of staft strength to reduce and clear
pendencies;

(f) provision to issue passports in cases of emer-
gency/urgency on out of turn basis on the
strength of Verification Certificate issued by an
authorised official ;

(g) expansion of the list of officials authorised to sign
Veritication Certificates,

(h) introduction of passports valied for 20 years; and

(i) automatic reissue of passports on expiry without
fresh police verltication.

There is no proposal to reduce the fees for passports
in view of the constant increase in the cost of production of
the passport booklets.

Use of indian Languages

457 SHRI RAM TAHAL CHAUDHARY : Will the
PRIME MINISTER be pleased to state:

(a) whether the Union Government have given option
to answer questions in all the competitive examinations for
recrutment to different services In Indian languages,

(b) it so, the names of all these services;

(c) whether the resolution to this effect passed by the
Parliament on 18 January, 1968 has been fully implemented;
and

(d)  not, the reasons therefor and the time by which
the Government Intend to implement it?
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THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MI!NISTER OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (SHR! SR
BALASUBRAMONIYAN) : (a) and (b) Recruitment to vari-
ous services/posts under the Government is done through
a number of recruiting bodies like UPSC, SSC Railway Re-
cruitment Board or through Departmental Selection Com-
mittees etc. Medium of examinations conducted by these
bodies is decided by them in consultation with the
respectives administrative Ministry/Department keeping in
view the provisions of the Resolution of 1968 as also the
specific requirements of the service/post for which selec-
tion is made. As regards UPSC and SSC, the two main
bodies for making selection for various services/ posts
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under the Government with which the Ministry ot Person-
nel, P.G. and Pensions is concerned, the extent of use of
Indian Language(s) in the examinations conducted by them
is indicated in the attached Statement.

(c) and (d) The question of extending the option for
writing answers in the Indian languages in the other exami-
nations conducted by Union Public Service Commission was
examined by the Expert Committee whose recommenda-
tions are currently under consideration of the Government.
In view of importance and sensivity of the matter and diver-
gent views on the subject, Government's effort is to seek a
consensus and evolve a nationally acceptable policy after
holding wider consultation with the State Governments and
others. The process of consultation is still not over.

Statement

Indian languages permitted for answering question

Examinations in which option is
available 1o answer questions in
English, Hindi and other languages
included in the Vllith Schedule

Examinations in which option is
available to answer questions In
English or Hindi only

some papers only}

Grade | (Under Secretary) Limited
Departmental Competitive Examination

UPSC

Civil Services (Main) Examination

Section Officers Stenographers Grade/
(Grade ) Limited Departmental
Competitive Examination (Option for

SSC

Assistant Grade (Main)
Examination

Clerks Grade Examination
(for Group 'D’ staff)

tor Scheduied Castes/ Scheduled Tribes

Stenographers Grade C
Examination (for essay

paper)

NOTE : 1.
English language Is permitted

For all the other main examinations conducted by UPSC requiring descriptive answers, use of only

All the other major examinations conducted by Staft Selecton Commission and some examinations of UPSC are of

objective type pattern requiring tick marking fo: which medium for answering the questions is not relevant.

[Translation]

indo-Oman Gas Pipeline Project

*458. SHRI ANAND RATNA MAURYA :
SHRI PANKAJ CHOWDHARY :

Wilt the PRIME MINISTER be pleased to state:

(a) whether the ambitious project for laying the gas pipe-
lines from Oman has been suspended,

(b) it so, the reasons therefor,

(c) whether the Government propose to revive these
projects In view of the huge amount spent therein; and

(d) it 8o, the time by which the project is proposed to

be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) to (c) The teasibility study for the Oman-india gas
pipeline project is yet to be completed by the Oman Oil
Company. Aithough the Government of India has not spent
any money on the feasibility study, attempts are being made
to expedite the feasiblity study in view of the importance of
the project. A joint working group has been formed by GAIL
and Oman Oil Company to expedite the feasibility study
and to identity possible sources of funds for the project.

(d) It is not possible at present to indicate a time frame
for the implementation of the project.
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[English]

Non-plan Expenditure

+459. SHRIMATI GEETA MUKHERJEE : Will the
Minister of FINANCE be pleased to state :

(a) whether the Government have not provided any
amount by way of non-plan expenditure during 1997-98 for
Public Sector Undertakings like Scooters India Ltd. (SiL),
Heavy Engineering Corporation (HEC), Hindustan Paper
Corporation (HPC) and Bharat Yantra Nigam Ltd. (BYN);

(b) it so, the reasons therefor; and

(c) the manner in which expenditure towards the
salary of employees and other maintenance charges are
proposed to be met during the year?

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM) : (a) and (b) Non-Plan loans provided in
BE 1997-98 tor HEC, HPC, etc.

(Rs. in crore)

PSU Non-Plan loan Remarks
in BE1997-98
1. Scooter The Company does
india Ltd. not need Non-Plan
support from Gov-
ernment in1997-
98 due to improved
performance.lt
earned a profit of
Rs.1.09 crore in
1996-97.
2. Heavy 18.00
Engineering
Corporation
3. Hindustan The Company has

Paper not sought any Non-

Corporation Plan support from
Government as it
expects to earn an
operating profit in
1997-98.

4. Bharat Yantra 9.70 This comprises
Nigam Ltd. Rs. 5.70 crore for
Triveni Structural
Ltd. and Rs. 4 crore
for Richardson &
Cruddas (1872) Ltd.
both subsidiaries of
BYNL. The provi-
slons made are as
per the requirement
of funds envisaged
in the sanctioned
BIFR scheme.
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(c) No difficulty Is envisaged in meeting the expendi-
ture towards salary of employees and other maintenance
charges, of these PSUs. The expenditure to the extent
required will be met from their own internal resources.

[Transiation)
Foreign Ministers Conference of NAM Countriee

*460. SHRI KACHARU BHAU RAUT :
SHRI B.L. SHANKAR :

Will the PRIME MINISTER be pleased to state :

(a) whether NAM Ministerial Conference was held in
Delhi recently;

(b) if so, the number of countries participated In the
conference;

(c) the details of the decisions taken in this conference;

(d) whether any declaration was made regarding with-
drawal of Israel forces from ail Palestinian territories;

(e) If so, the detalils thereof;

() the benefits likely to accrue to india by the NAM
conference,

(g) whether it has improved the possibility of India en-
tering the UN Security Council as a permanent member,
and

(h) it so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
LAW AND JUSTICE (SHRI RAMAKANT D. KHALAP) : (a)
Yes, Sir.

(b) 129 countries participated in the Conference, in-
cluding 99 Member States, 6 Observers and 24 Guests.

(c) Apart from restating the views of the Movement of
Non-Aligned Countries on international issues, the Confer-
ence adopted declarations on Security Council restructur-
ing, on Agenda 21, and on the Middle East Peace Process,
and a communique on Palestine.

(d) and (e) The Conference relterated the demand for
the withdrawal of israel from all Palestinian and other Arab
lands, including Jerusalem, occupied since 1967

() The Conterence has reinforced the Movement's unity
and sharpened its focus on major issues. Since non-align-
ment is an important element of india's foreign policy, the
strengthening of the Movement benefits us.

(g9) and (h) The Conference made it clear that
Non-aligned countries would not accept a partial or
selective expansion of the Security Council to the detriment
of developing countries. This is a gain from Indla’s
perspective.
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[English]

Investigation in Indian Bank Scam

4928.SHRI P.R. DASMUNSI : Will the Minister of
FINANCE be pleased to state :

(a) the progress of investigation made in Indian Bank
Scam, Chennai;

(b) the total amount involved in the scam; and

(c) the steps taken to stop the recurrence of such
Incidents?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.P. VEERENDRA KUMAR): (a) and (b)
Central Bureau of {nvestigatioin (CBI) have reported that
14 cases pertaining to Indian Bank have been registered in
various branches of CBI. CBI have further reported that
the amount involved in 14 cases registered by them is
Rs. 295.95 crores.

Indian Bank has reported that all the Non Performing
Assets need not be construed as loss as all of them are not
entirely unraecoverable

(c) Reserve Bank of india have introduced certain
changes in its system of on-site examination to ensure con-
tinuous and focussed supervision on banks. A system of
quarterly off-site surveillance has also been put in place to
pick up early warning signals. Recommendations of Rashid
Jilani Committee to streamline the internal control in banks
and the system of audit have also been advised to banks
for Implementation.

Canstar Capital Scheme of Canara Bank

4929 SHRIMAT! JAYAWANT! NAVINCHANDRA
MEHTA : Will the Minister of FINANCE be pleased to state:

(a) whether Canstar Capital Scheme of Canara Bank
has submitted the poll resutts to SEB! on their move to uni-
laterally modity their contractual obligation,

(b) it so. the reasons for delaying decision on the issue
by SEBI; and

(c) the remedial measures being taken in this regard”

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRIM P VEERENDRA KUMAR)  (a) Canbank
Investment Management Services Ltd. have
reported that they have submitted to SEBI the results of
the postal ballot in respect ot the resolutions set out in the
notice dated 10th September, 1996 seeking linking of
repurchase/redemption of Canstar units to net asset value

(b) and (c) The matter is under consideration of SEBI

Buildings on Agricultural Land

4930. SHRI RAMSAGAR : Will the PRIME MINISTER
be pleased to refer to the reply given to unstarred Question
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(a) the number of cases under process and the number
of cases in which legal proceedings have since been
finalised;

(b) the steps taken to expedite the disposal of cases;

(c) the number of buildings out of 2714 plots on agri-
cultural land that have been demolished and the land con-
verted for actual agricultural use;

(d) the number of unauthorised colonies that have come
up on the agricultural land without getting the land use
changed;

(e) whether there is any proposai to regularise the sale-
purchase of Gram Sabha plots allotted to the people of
weaker section but sold out to others after making certain
levy on the sale purchase as had been done in the case of
DDA fiats earlier; and

(f) it not, the reasons for following discriminatory poli-
cies?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(DR. U. VENKATESWARLU) : (a) to (f) The information is
being collected and will be laid on the Table of the Sabha.

Regional Passport Office

4931.SHRI MADHAVRAO SCINDIA : Will the PRIME
MINISTER be pleased to state :

(a) whether he paid a surprise visit to the Regional
Passport Office at New Delhi on December 26, 1996 to see
for himself and listen to complaints about the difficulties
faced by applicant's for passports;

(b) it so, the major complaints about the applicants dit-
ticulies and problems that came to his notice; and

(c) the steps taken by Government to remove these
difficutties?

THE MINISTER OF STATE OF THE MINISTRY OF
LAW AND JUSTICE (SHRI RAMAKANT D. KHALAP) : (a)
to (c) The Prime Minister, in his capacity as the Minister for
External Aftairs, visited the Regional Passport Office, New
Delhi on 26th December, 1996 to inaugurate the newly
installed Tele-enquiry System. He aiso availed of this op-
portunity to take a round of the office. to interact with the
applicants and listen to their complaints. He gave on the
spot instructions on how to make the office more
responsive to the needs of the public

Funds to Revitalisation of PSUs

4932 SHR! N K. PREMACHANDRAN : Will the Minis-
ter of FINANCE be pleased to state :

{a)whether the Government allocate funds to sick pubtic
sector units for revitalisation purpose,

(b) # so, the details thereof alongwith the names of
such sick companies to whom funds have been allocated

No. 5 dated November 5 dated November 20, 1996 regarding “soddingaswount of financial assistance allocated during the

agricuttural land” and state:

last one year;
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(c) whether such financial assistance has been sought
by any public sector units in Kerala; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.P. VEERENDRA KUMAR) : (a) and (b)
Funds are allocated to sick PSUs based on the approval of
the revival plan by the Government. The revival plans
include inter alia, write off of outstanding loans, conversion
of outstanding loans into equity, waiver of interest due to
Government and grant of assistance for voluntary retire-
ment scheme and infusion of resh funds.

During the year 1996-97, revival packages for Heavy
Engineering Corporation. Scooters India Ltd., Bharat
Refractories, Hindustan Paper Corporation (Nagaland Pulp
& Paper Corporation), three subsidiaries of Bharat Yantra
Nigam and two of Bharat Bhari Udyog Nigam were approved
by the Government.

A Statement showing the provision made in the revised
estimates of 1996-97 for revitalisation of sick PSUs is
enclosed.

(c) and (d) Revival Plan of Instrumentation Ltd., Kota
which has a unit in Palghat (Kerala) has been received. The
plan includes, inter alia, financial restructuring, infusion of
fresh funds and provision of Government guarantee etc.
No decision has yet been taken on the proposal.

Statement

The following provisions were made in the revised esti-
mates of 1996-97 for revitalisation of sick PSUs :

(Rs. in crore)

(i) Write oft of outstanding Government loans

(a) Bharat Yantra Nigam 14.65
(b) Hindustan Paper Corpn. Ltd. 26.45
(c) Scooter India Lid. 139.60

Total : 183.60

(i) Waiver of interest due to Government

(a) Subsidy for payment of interest 35.46
by NEEPCO

(b) Bharat Yantra Nigam Ltd. 151.13
(c) Bharat Bhari Udyog Ltd. 101.14
(d) Hindustan Paper Corpn. Ltd. 147 .52
(e) Heavy Engineering Corporation 272.00
(1) Scooter India Ltd. 454 .09
(g) Bharat Refractories Ltd. 61.64

Total : 1222 .98
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(i) Conversion of outstanding loans into equity (token
provision made)

(a) Bharat Yantra Nigam Ltd. 71.16
(b) Bharat Bhari Udyog Nigam Ltd. 63.66
(c) Hindustan Paper Corporation Ltd. 71.38
(Nagaland Paper & Pulp Co. Ltd.)

(d) Scooter India Ltd. 27.22
(e) Heavy Engineering Corpn. Ltd. 99.41
(f) Bharat Refractories Ltd. 39.76

Total : 373.03

(iv) Grant assistance for implementation 220.21 of
voluntary retirement scheme, etc.

2 In Addition to the above, Non-Plan loans for a total
amount of Rs. 1453.54 crore were provided in RE 1996-97
to public sector enterprises which included Rs.1216.30 crore
for meeting cash losses. Plan investments in PSUs com-
prising equity and loans are over and above these Non-
Plan loans.

Plan investment and non-Plan loans, to the six PSUs
for which the revival plans were sanctioned in the year 1996-
g7 were Rs. 52.57 crore and Rs. 101.72 crore, respectively.

Non-Performing Assets

4933 SHRI SANAT KUMAR MANDAL : Will the Minis-
ter of FINANCE be pleased to state:

(a) whether the Government have formulated any strat-
egies for tracing the emerging non-performing assets
(N.P. As) and effective recoveries: and

(b) it so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.P. VEERENDRA KUMAR) : (a) and (b)
Reserve Bank of India (RBI) has taken several measures
both to contain the growth of NPAs and aiso to reduce their
existing levels. Some of the measures taken by RBI are
indicated below:

A system of classitying assets of the bank as perform-
ing or non-performing was introduced in 1892, based on
the recommendations of the Narasimham Committee. The
classffication is based on objective criteria relating to re-
covery to ensure uniformity in assessing the quality of as-
sets. The level of non-performing assets (NPAs) reflect the
quality of the credit portfolio of banks.

Income is recognised only on roalisation basis and
hence profitability of banks essentially depends on the man-
agement of NPAs. On the basis of RBI's advice, banks have
laid down loan policy, loan recovery policy and are required
to review accounts periodically. Banks are, therefore,
required to adress the management of NPAs through well
defined policies and strategies. RB! has also introduced
off-site quarterly monitoring system in additional to annual
financial inspection.
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Banks have been advised to have the loan recovery
policies. The policy prescribes the manner of recovery of
dues, targetted level of reduction (period-wise), norms for
permitted sacrifice/walver, factors to be taken into account
before considering waivers, decision levels, reporting to
higher authorities and monitoring of write-off/waivers.

Recovery cells have been set up at Head Quarter
under the charge of General Manager. Branch-wise targets
for recoveries are fixed. Recoveries are reviewed by CMD
on monthly basis and by Board of Directors on quarterly
basis.

Debt recovery Tribunals have been set up at Delhi,
Calcutta, Bangalore, Ahmedabad, Jaipur, Patna, Chennai
and Guwahati and Appellate Tribunal at Mumbai to expe-
dite early settlement of suit filed cases.

Compilation and circulation of list of defaulters having
defautt of Rs. 1 crore and above and publication of suit filed,
defaulter accounts by RBI on annual basis.

RBI also reviewed top 100 accounts of public sector
banks in each category as on 31.3.95 with particulars of
staff accountability.

Contribution into RRBS

4934. SHRI HARADHAN ROY : Will the Minister ot
FINANCE be pleased to state.

(a) the details of State Governments and the spon-
sored banks who have failed to contribute its proportion
additional share to the Regional Rural Banks where the
Union Government has already contributed its own addi-
tional share; and

(b) the names of sponsore banks that have failed to
place the entire capital support at the disposal of respec-
tive RRBs?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.P VEERENDRA KUMAR ) : (a) and (b)
The information Is being collected and will be laid on the
Table of the House, to the extent possible.

Malabar Gramin Bank of Kerala

4935. SHRI MULLAPPALLY RAMACHANDRAN : Will
the Minister of FINANCE be pleased to state.

(a) the details of the profitioss incurred by the North
Malabar Gramin Bank and South Malabar Gramin Bank in
Kerala during each of the last three years,

(b) whether Government propose to open branches of
the said banks in the near future; and

(c) It so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.P. VEERENDRA KUMAR) (a) As
reported by National Bank for Agricutture & Rural Develop-
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ment (NABARD), the profit earned during the last three years
by the Regional Rural Banks (RRBs) is as follows :

(Rs. in lakhs)

Profit earned
1993-94 1994-95 1995-96

Name of the RRB

1. North Malabar Gramin Bank  52.44 215.46 21892
2. South Malabar Gramin Bank 125.31 210.50 51.82

(Data Provisional)

(b) and (c) BABARD has reported that the North
Malabar Gramin Bank's proposal to open a branch at
Mattanoor was approved by Reserve Bank of India (RBI) in
August, 1996 and the branch has since been
operationalised. Further, the proposal of South Malabar
Gramin Bank to open a branch at Badagara was approved
by RBI in May, 1996 and this branch was operationalised in
June, 1996.

P.F. Dues

4936 SHRI JAYANTA BHATTACHARYA :Will the
Minister of LABOUR be pleased to state :

(a) whether the Government are aware that Mining and
Allied Machinery Corporation, Durgapore, West Bengal,
defaulted in depositing a sum of Rs. 34 Crore (Rupees
Thirty-four Crore only) towards the Management's Share
of Provident Fund;

(b) if so. the steps for realisation of the same have so
tar been taken and the results thereof; ana

(c) the proposal of the Government to pay the PF.dues
of the retired and dependants of the retired employees?

THE MINISTER OF LABOUR (SHRI M.
ARUNACHALAM) : (a) According to available information
upto February, 1997, the Mining and Allied Machinery
Corporation, Durgapore, West Bengal is in default of
depositing a sum of Rs. 12.07 Crore towards the Manage-
ment's share of Provident Fund.

(b) Revenue recovery certificate was issued and
complaint filed with the Police authorities to recover the dues.
As a result, the management has deposited Rs. 25 lakh to
the Board of Trustees. This establishment is registered with
BIFR

(c) The Management of the Corporation has been asked
to provide specitic deposits for payment of PF dues of the
retired and dependants of retired employees.

Recognition of N.C.V.T.

4937.SHRI S. AJAY KUMAR : Will the Minister of
LABOUR be pleased to state :

(a) whether the recognition of NCVT is required for
the technical institute (IT1);

(b) f so, the number of 1.T.I's not having NCVT recog-
nition in Kerala,
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(c) whether this has affected the students who have
passed or studying in such institution;

(d) whether there was request for granting NCVT
recognition; and

(e) it so, the response of the Government to this
regard?

THE MINISTER OF LABOUR (SHRI M.
ARUNACHALAM) : (a) Yes, Sir. Recognition/affiliation to
NCVT is required for enabling the trainees to appear for the
All India Trade Test conducted by NCVT;

(b) As per information given by State Government,
number of unaffiliated ITis/ITCs as on 31.7.96 was as
follows:

Government 47
Private 7
Total 54

The State Government have also reported that in
addition, there are 53 ITCs which have partial affiliation in
respect of some trades.

(c) The trainess studying in institutes not affiliated to
NCVT can appear for examination to be conducted by State
Council for Vocational Training and are issued the centifi-
cates by the same body which is recognised for employ-
ment within the State.

(d) and (e) There was a request to grant affiliation to
42 ITls, 41 started by the SC Development Department
and one by ST Department of Kerala Government. But
affiliation of these institutes could not be done as no Stand-
ing Committee Inspection Reports recommending their
affiliation to NCVT, have been received. They could not be
affiliated so far as they could not provide adequate facili-
ties in accordance with the norms laid down by NCVT.

Agriculture and Rural Development Banks

4938.SHRI AMAR ROY PRADHAN : Wil the Minister
of FINANCE be pleased to state :

(a) whether the Union Government have received any
representation during the current year for allowing
Argiculture and Rural Development Banks to function rural
areas of West Bengal, and

(b) i so, the details thereof and the decision taken by
the Union Qovernment thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.P VEERENDRA KUMAR,) : (a) and (b)
The Agriculture and Rural Development Banks (ARDBS) are
co-operative sociéties governed by the respective State
Co-operative Socleties Act. National Bank for Agriculture
and Rural Development (NABARD) has reported that i had
received proposais from the West Bengal State Co-opera-
tive Agriculture and Rural Development Bank (WBSCARDB)
in 1896 for opening of branches by Howrah and Bankura
ARDB and also for opening of a branch by the WBSCARDB
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at Asansol. NABARD had sought some clarifications on
these proposals. Finally, however, only one proposal for es-
tablishment of branch of WBSCARDB at Asansol was re-
ceived by NABARD in February, 1997.

NABARD has further reported that according to infor-
mations available with them the branch at Asansol has since
been established.

[Translation)

Availability of Drinking Water

4939. SHRI ASHOK PRADHAN :Will the PRIME
MINISTER be pleased to state :

(a) whether in some parts of U.P.the availability of drink-
ing water has been adversely affected due to lack of ground
water during the recent years;

(b) it so, the details thereof and the steps taken/pro-
posed to be taken by the Government to provide financial
and technical assistance to the State in this regard; and

(c) the achievements made in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(DR.U VENKATESWARLU) : (a) to (c) The Central Ground
Water Board, based on a survey and assessment carried
out In the State of Uttar Pradesh has stated that the total
ground water resources of the State are assessed at 8.38
million hectare metre (m. ha.m) per year and the level of
ground water development in the State is only 37.67% of
its potential. This is a sizeable balance of ground water
resource available for further deveopment and use. The Cen-
tral Ground Water Bo~rd has further stated that there is no
scheme to provide financial assistance to the State
Government for Development of ground water resources
for varios purposes. However, the Central Ground Water
Board provides technical assistance to the State Govern-
ments in their effort to develop the ground water resources
for various purposes.

indian Investment Centre

4940. SHRI SHIVRAJ SINGH : Will the Minister of
FINANCE be pleased to state :

(a) whether the Government have decided to close
down the Indian Investment Centre;

(b) it 80, the reasons therefor;

(c) whether the Government have considered the in-
terests of the employees working in the said Institution; and

(d) it 8o, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.P. VEERENDRA KUMAR) : (a) to (d)
The Government has taken up a review of the role and
relevance of the Indian Investment Centre In the present
context of a liberalised business and economic environment
for foreign and non-resident indian investments.
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[Translation]

Loan

4941.SHRI JAI PRAKASH AGARWAL :Will the PRIME
MINISTER be pleased to state :

(a) the amount of loan given to the Jammu and Kash-
mir State by the Union Government during the last three
years, year-wise, and the details of the amount of special
assistance/grant provided separately year-wise;

(b) the details of the remaining amount of loan as on
January 1, 1890,

(c) the amount of loan waived-off since then till now,
year-wise; and

(d) the details of the provision of loan payment during
1996-977

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (SHRI S R.
BALASUBRAMONIYAN) : (a) Statement showing releases
from the Ministry of Finance to Government of J & K under
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(b) Loan outstanding as on 01.1 .1990 :

1353.38 crores
959.38 crores

2312.76 crores

(c) Under the scheme for General debt relief recom-
mended by the Ninth Finance Commission and accepted
by Gowt. of India, Govt. of J & K. got a relief in repayment to
the extent of Rs. 851.23 lakhs each year during the period
1990-91 to 1994-95.

To Deptt. of Expenditure
To Deptt. of Eco. Affairs
To Ministry of Finance-Total

Similarly on the basis of recommendations of the Tenth
Finance Commission, Govt. of J & K has got specific reliet
of Rs. 216.34 lakhs during 1995-96 and Rs. 242.38 lakhs
during 1996-97.

Loan for the State of J & K for the year 1990-81 got
reduced by Rs. 332.38 crores on account of implementa-
tion of Rangarajan Committee's recommendation.

(d) Govt. of J & K was to repay Rs. 412.14 crores to
the Ministry of Finance during 1996-97 :

Deptt. of Expenditure Deptt. of Eco. Affairs

various heads (grant & loan component separately includ- Principal - 4248 Principal - 111.36
ing special assistance) for the years 1994-95 to 1996-97 is
enclosed. Interest - 93.88 Interest - 164 .42
Total - 136.36 Total - 27578
Statement

Releases to J&K from Ministry of Finance during

(Rs. in crores)

items 1994-95 1995-96 1996-97
Loan Grant Total Loan Grant Total Loan Grant Total
1 2 3 4 5 6 7 8 9 10 11
1. Normal Central 73.45 661.03 734 48 99 .56 896.02 995.58 111.98 1007.80 1119.78
assistance
2. Special Central  97.30 875.70 973.00 38.35 34515 383.50 66.30 596.70 663.00
assistance
3. Special plan - - 44 00 44.00 100.00 - 100.000
loan
4. Additional CA. 1.11 9.99 11.10 0.65 5.86 6.51 1.24 11.17 12.41
tor EAPs
5. Special C.A. for - 17.50 17.50 20.68 20.68 20.68 20.68
Border Area
Dev. Programme
6. Centre's share - 9.00 9.00 13.95 13.95 14.78 14.78
of Calamity
Relief Fund
7. Revenue Defictt - 226.61 226.61 535.39 535.39 - 419.05 419.05
Grant
10.00 10.00 - 4.80 4.80

8. Other non-plan - - -
grant
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to Questions 52

1 2 3 4 5 7 8 9 10 11

9. Loans against 93.21 - 93.21 - 63.34 181.91 - 181.91
small savings

10. Share in Central - 569.80 569.80 606.69 606.69 - 832.91 832.91

taxes including RPF

11. Grants for local - - -
bodies

12 Ubgradatlon grants - - .

13. Grants for special
problems

- - - 12.42 12.42

- - - 2.77 277
- - - 5.55 5.55

Companles Facing MRTPC Enquiry

4942.SHRI PAWAN DIWAN : Will the Minister of
FINANCE be pleased to state :

(a) whether some companies particularly from Madhya
Pradesh are facing MRTPC enquiry into alleged false and
misleading advertisement of their products;

(b) if so, the details thereof State-wise;
(c) the outcome of the enquiry; and

(d) the action proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! M.P. VEERENDRA KUMAR) : (a) and (b)
False and misieading advertisements given by the compa-
nies about their products constitute unfair trade
practices within the meaning of Section 36A of the MRTP
Act. There were 959 unfair trade parctice enquiries
pending as on 31st March, 1997 before the MRTP
Commission Informatioin in respect of such enquiries is not
being maintained State-wise in the MRTP Commission.

(c) and (d) The aforesaid enquiries are at different
stages of consideration in the MRTP Commission. The
Commission is a quasi-judicial body and will take further
necessary action under the provisions of the MRTP
Act. 1969.

[English]

"0l Refinery Project

4943.SHRI BHAKTA CHARAN DAS : Will the PRIME
MINISTER be pleased to state :

(a) whether the Orissa Government has submitted any
request for release of funds by the 10C for the establish-
ment of Oli Rafinery Project of indian Oil Gorporation at
Paradeep;

(b) if so, the details thereof;
(c) the Teasons for dealy in releasing the funds; and

(d) the time by which the required amount is likely to
be released?

THE MINISTER OF STATE IN THE MINISTRY OF

PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU) :
(a) and (b) A request for an initial deposit of Rs. 50 lakhs
towards administrative charge for acquisition of the land for
the project was received by IOC in August 1996 from Orissa
Industrial infrastructure Development Corporation (IDCO)
which is the Gowt. of Orissa Undertaking nominated for
acquisition of land for the project.

{c) and (d) IOC has submitted a Detailed Feasibility
Report which includes the subject of site sslection of the
project and the same is under process of the Govt. for
investment approvals,

Annual Allocation of D.G.H.C.

4944 SHRI R.B. RAI : Wili the Minister of FINANCE be
pleased to state :

(a) whether the State Government of West Bengal has
asked the Union Government for enhancing the annual al-
location of Darjeel...g Gorkha Hill Councll;

(b) if so, the details thereof; and

(c) the action taken or propose to be taken by Govern-
ment in regard thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.P. VEERENDRA KUMAR ) : (a) and (b)
According to the information received from the Planning
Commission, no formal request from the State Government
of West Bengal has been received for enhancing the
annual aliocation of Darjeeling Gorkha Hill Council.

(c) As per the distribution formula, the share of each
constituent State under HADP is decided. However, during
the Eighth Plan, Rs. 4.67 crores have been made available
to the Government of West Bengal during each year of the
Plan, thus making available an amount of Rs. 23.35 crores
to the Government of West Bengal for Hill areas of
Darjeeling, over and above the West Bengal's entitiements
under HADP.

In addition to above, an amount of Rs. 3.117 crore was
made avallable for Improvement of water supply in munici-
pal areas of Darjeeling district during 19984-95 and
1995-96. Also, an amount of Rs. 13.04 lakhs was released
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to Government of West Bengal for Darjeeling hill areas
under surveys and study for the following programmes:

(a) Comprehensive survay of current status of the
source of poliution and other threats posed to
the preservation of the natural lake systems of
senchal and Mirik by Darjeeling Gorkha Hill Coun-
cii.

(b) Comprehensive Health and Beneficiary Needs
assessment survey in Hill areas under Darjeeling
Gorkha Hill Council.

Payment of Minimum Wages

4945 .SHRI L. RAMANA : Will the Minister of
LABOUR be pleased to state :

(a) whether the Regional Labour Commissioner
{Central) in Visakhapatnam has contested Waltair Railway
Division for not paying minimum wages to the porters in
Railway Parcel Division as reported in ‘Newstime’ dated
March 20, 1997,

(b) if so, the facts therefor; and

(c) the steps taken to compensate the porters under
the minimum wages act?

THE MINISTER OF LABOUR (SHRI M.
ARUNACHALAM) : (a) to (c) The news item appearing in
‘News Time' dated 20th March, 1997 pertained to the press
conference held by RLC (C), Hyderabad on 19th March, 87
at Visakhapatnam, to give wide publicity for enforcement of
statutory minimum wages. The case regarding payment of
minimum wages to porters of raliways in Waltair Division
was taken up before the Hon'ble High Court of Andhra
Pradesh, Hyderabad and on whose direction, the raiiway
administration agreed to pay minimum wages to porters.
However, the matter on certain related Issues Is sub fudice.

Drinking Water Scheme in Andhra Pradesh

4946.DR. T. SUBBARAMI REDDY : Will the PRIME
MINISTER be pleased to state :

(a) whether the drinking water supply sucheme will be
taken up in 10 districts of Andhra Pradesh with financial
assistance of the Government of Netherlands;

(b) i so, the total amount the Netherlands Government
has agreed to provide to the State Government for imple-
menting the scheme; and

(c) the districts proposed to be covered under the
Scheme and the total amount required for its implementa-
tion?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(DR.U.VENKATESWARLU) :(a) No such scheme has been
received by this Ministry from the Government of Andhra
Pradesh. As per available informations, the Nalgonda Dis-
trict Water Supply Project of Andhra Pradesh was posed
by the Deptt. of Economics Affairs to the Government of
Netherlands for assistance In November, 1990, but was not

finally approved.

(b) and (c) Do not arise.
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to Questions 54

[Translation]

Private Power Projects

4947 SHRI N.J. RATHWA : Will the PRIME MINISTER
be pleased to state :

(a) whether the Union Government propose to provide
any concession to private power producers for expansion
of power projects in the country;

(b) it so, the details thereof;

(c) the detalls of power projects running in Gujarat in
which concesslon is proposed to be given to the private
power producers;

(d) whether the Union Government have issued any
directives to the State Governments In this regard particu-
larly to Gujarat; and

(e) it so, the details thereof and the reaction of State
Governments in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI) : (a) to (e) The
Government of India have formulated a general policy for
attracting private sector participation in the power sector
and, In the tariff notification dated 30.3.1992, as amended
from time to time, set forth the principles for determination
of tariff from generating stations in the private sector. This
notification applies to all States, including Gujarat. In a
circular letter issued to all the States in January, 1997, the
Government have decided that for axtension to projects
being implemented by Independent Power Producers (IPPs),
regardless of the route through which the IPP was selected
for setting up the initial phase, the Memorandum of
Understanding (Mou) Letter of Intent (Lol), etc. route, with
selection of the EPC/turn-key contractor through the Inter-
national competitive bidding route, may be foliowed.

Power Projects in Kerala

4948.SHRI T. GOVINDAN : Will the PRIME MINISTER
be pleased to state:

(a) whether some power projects from Keraia are pend-
ing with the Centra! Electricity Authority;

(b} if so, the details thereof;

(c) the total number of projects cleared by the Central
Electricity Authority during the last three years;

(d) whether the Government have taken any Initiation
to provide the World Bank loan to the State for the purpose;
and '

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHAR)!) : (a) and (b) As on
31.3.1997. no proposal for setting up power projects efther
in the public sector or in the private sector, received from
the Government of Kerala, is pending wih the Central Elec-
tricity Authority (CEA) for techno economic clearance.

(c) Two power projects namely DG sets at
Brahampuram (5x20 MW) and DG Sets at Kozikode (6X20
MW) have been given investment approval during the last
three years.
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(d) and (e) No proposal for World Bank loan for these
projects has been received by the Governmc.it.

Survey of IMF

4949 SHRI KRISHAN LAL SHARMA : Will the Minister
of FINANCE be pleased to state :

(a) whether according to survey conducted by Interna-
tional Monetary Fund a higher saving rate is required in the
country;

(b) if so, the reaction of the Government thereon; and

(c) the steps taken/proposed to be taken to encourage
higher saving rate in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.P. VEERENDRA KUMAR ) : (a) Accord-
ing to the IMF Staff, the Domestic Savings Rate has shown
an uneven upward trend over the past four decades, and
according to projections, private savings are likely to rise
only gradually over the years ahead. They noted, however,
that policies that would boost the rate of increase of
savings—particularly public savings —and facilitate its effecient
allocation, would contribute towards achieving the
Government's growth target of 7% over the medium-term.
They also noted that higher growth would initiate a virtuous
circle in which higher growth would lead to higher savings,
and higher savings to higher growth, and so on.

(b) and (c) Even before the observations of the IMF
staff, Govt. of India.have emphasized the above aspects in
various fora, e.g. in the latest Economic Survey and in the
Budget Speech. in particular, the budget Speech of
28.2.97 clearly highlighted the importance of capital
markets in boosting savings, while the Economic Survey
indicated that recent reform efforts encouraged savings by
expanding the savings and investment opportunities rather
than by giving special incentives.

[Translation]

Beautification of Bihar

4950.SHRI RAJESH RANJAN DAS alias PAPPU
YADAV : Will the PRIME MINISTER be pleased to state :

(a) the total tunds provided by the Union Government
to the Government of Bihar for the beautification of the State
during 1996-97;

(b) whether the Government of Bihar has utilized al!
the funds provided to them,;

(c) whether some amount out of the allocation for 1996-
97 is still unutilized; and

(d) if 80, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(DR. U. VENKATESWARLU) : (a) No funds are provided by
the Ministry of Urban Affairs and Employment for beautifi-
cation of States.

(b) to (d) Does not arise.

MAY 7, 1997

to Questions 56

[Egnlish]
SAIL

4951.SHR! DILEEP SANGHANI : Will the Minister of
FINANCE be pleased to state :

(a) whether the Government are aware that Banks and
Financial Institutious have provided over Rs. 5000 crores to
Steel Authority of India Ltd;

(b) whether any irregularity has been committed while
providing the said amount;

(c) i so, the details thereof; and

(d) the steps proposed to be taken by the Government
to remedy the situation?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.P. VEERENDRA KUMAR):(a) The
Reserve Bank of India (RBI) has reported that Steel
Authority of India Ltd. (SAIL) is presently availing working
capital credit limits from a consortium of 16 member banks.
In addition, banks have sanctioned term loan to part finance
the expansion/modernisation of Bokaro steel plant.
However, in accordance with the practices and usages cus-
tomary amongst banks and in conformity with provisions of
statutes governing public sector banks and financial
institutions as also the provisions of Public Financial Institu-
tions (Obligation as to Fidelity and Secrecy) Act, 1983, the
details relating to individual constituents cannot be divuiged.

(b) RBI has reported that no irregularity has been no-
ticed by it during post-sanction scrutiny of the credit limits
under Credit Monitoring Arrangment.

(c) and (d) Do not arise.

CAT

4952 SHRI PARASRAM BHARDWAJ : Will the PRIME
MINISTER be pleased to state :

(a) the names of the Public Undertakings and Autono-
mous Bodies of the Central Government which have been
brought under the jurisdiction of the Central Administrative
Tribunal,

(b) whether the Government propose to bring the cases
of the State Government empioyees also under the juris-
diction of the Central Administrative Tribunal; and

(c) # so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (SHRI S.R. BALA-
SUBRAMONIYAN) : (a) A Statement is attached.

(b) and (c) No, Sir. The Administrative Tribunals Act,
1885 (AT Act) provides for setting up of a State Administra-
tive Tribunal by the Central Government on a requeat from
the concerned State Government to cover the cases of fts
employees. At present State Administrative Tribunals un-
der the AT Act have been set up in the States of Orissa,
Himachal Pradesh, Karnataka, Madhya Pradesh, Tamiinadu,
Andhra Pradesh, Maharashtra and Weat Bengal.
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Statement

The names of the Corporations/Societies/Other

Autonomous Authorities brought within the purview of the

Central Administrative Tribunal under Section 14 (2) of the
Administrative Tribunals Act, 1985

SI. Name of the Corporation/
No. Society/other authority

1. Central Board of Trustrees
constituted under the
Employees Provident Fund
and Miscellaneous Provisions
Act, 1952,

Statutory Body

2. Employees' State Insurance
Corporation

Corporation

3. Central Board for Workers,
Education

Registered Society

4. National Labour Institute Registered Society

5. National Council of Safety in
Mines, Dhanbad.

Registered Socisety

6. Council of Scientific and Society
Industrial Research

7. Central Social Welfare Board  An authority
controlled by
Government

8. Indian Council of Agricultural A Society controlied
Research by the Government

A Society controlled
by the Government

9. Sports Authority of India

[Translation]

Call Letters to Unemployed Persons

4953. SHRI SANDIPAN THORAT : Will the Minister of
LABOUR be pleased to state :

(a) the number of persons who have got themselves
registered in the Daryaganj employment exchange for cler!-
cal cadre during 1990, 1991, year-wise,

(b) whether not even a single person belonging to
scheduled caste has been sent call-ietter for employment
by the above exchange so far since their registration;

(c) it so, the reasons theretor:

(d) whether irregularities are being committed wh_ere
issuing call-letters for the clerical cadre by the above office:
and

(@) t 8o, the number of complaints received by the
Government in this regard and action taken by the Govern-
ment thereon?

THE MINISTER OF LABOUR (SHRI M.
ARUNACHALAM,) : (a) to (e) information is being collected
and will be laid on the Table of the House.

17 VAISAKHA, 1919 (SAKA)

to Questions 58

[English]

Import of Teakwood

4954 SHRIMATI JAYAWANT! NAVINCHANDRA
MEHTA : Will the Minister of FINANCE be pleased to state :

(a) whether the Teakwood can now be freely imported
from Myanmar through Road route along Manipur bound-
ary;

(b) if so, the details thereof ; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.P. VEERENDRA KUMAR) : (a) to (c)
The Border tree Agreement between India and Myanmar
does not cover import of teakwood through the Moreh Land
Customs Station on the Manipur-Myanmar border. The
Myanmar Government also does not permit export of
teakwood. Hence, licit import of teakwood is not permissi-
ble through the said route.

Article 371

4955 SHR! BHIM PRASAD DAHAL : Will the Minister
of FINANCE be pleased to state :

(a) whether State Government of Sikkim has requested
the Union Government not to extend direct central taxes in
deference to Article 371 F of the Constitution;

(b) if so. the details thereof; and

(c) the action taken or proposed to be taken by the
Union Government in regard thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.P. VEERENDRA KUMAR,) : (a) to (c)
Government of Sikkim has requested the Central Govern-
ment to defer the implementation of the direct tax laws in
the state of Sikkim. The Chief Minister had written a letter
dated 2nd July, 1996 to the Prime Minister of India in this
matter. The Ministry of Finance is of the view that the direct
tax laws have been validly extended to the state and their
implementation will be beneficial to the people and the state
of Sikkim.

Funds tor PF by IDBI

4956. SHRI RAME SH CHENNITHALA : Will the Minis-
ter of FINANCE be pleased to state :

(a) whether the Industrial Development Bank of india
has sought funds from Provident tunds, etc;

(b) it so. whether any decision has been taken in this
regard; and

(c) it so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.P. VEERENDRA KUMAR) : (a) to (c)
Yes, Sir. Industrial Development Bank of India (IDBI) has
reported that it mobilises funds trom Provident Funds
under certificate of depostts, fixed deposits and bonds in
accordance with the guidelines on deployment of Provi-



59 Written Answers

dent Funds, issued by the Government. As per extant guide-
lines, recognised Provident Funds, approved Superannua-
tion Funds and approved Gratuity Funds are permitted to
invest upto 40% of their investible moneys in the bonds and
securities issued, inter alia, by a Public Financial,
Institution as defined under Section 4A of the Companies
Act, 1956.

Proposal to Merge all relevant Acts

4957. SHRI RUPCHAND PAL : Will the Minister of
FINANCE be pleased to state :

(a) whether the Government propose to merge all
relevant Acts relating to the functioning and regulation of
Public Sector Banks into one Comprehensive Act: and

{b) it so, the details thereof?

THE MINISTR OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.P. VEERENDRA KUMAR,) : (a) and (b)
Following suggestions to have a comprehensive legislation
to cover nationalised banks, State Bank of India and the
associate banks of State Bank of India, or more uniformity
in the provisions of the statutes governing them, a commit-
tee consisting of representatives from Reserve Bank of
India and some public sector banks has been constituted
by the Reserve Bank of India to review the statutes and
suggest changes in their provisions. The Committee has
been advised to draw up a time schedule for expeditious
completion of the assignment.

[Transiation]

Letters From MPs

4958. SHRI RAVINDRA KUMAR PANDEY :
SHRIMATI SHEELA GAUTAM :

Will the Minister of FINANCE be pleased to state :

(a) the numbr of complaints received by the Income
Tax Commissioners from the Members of Parliament in re-
gard to the tax evasion during the last three years;

(b) whether any action has been taken on these com-
plaints;

(c) if so, the details thereof; and

(d) # so, the reasons therefor and by when, the suit-
able action is likely to be taken on the complaints?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! M.P. VEERENDRA KUMAR) : (a) A large
number of complaints relating to evasion of Income Tax are
received by the Income-tax Department from the Members
of Parliameni. The number of such complaints received in
the Central Board of Direct Taxes are 40 in 1996, 45 in
1995 and 63 in 1994,

(b) to (d) All complaints from the Hon'ble Members of
Parliament are treated as VIP references. These are
accorded top most priority. Close coordination is maintained
with the field authorities to ensure that necessary enquiries
are completed and appropriate actions under the Income-
tax Act are taken at the earliest.

MAY 7, 1997

to Questions 60

[English]

Fraud in Canara Bank

4959. SHRI MOHAN RAWALE : Will the Minister of
FINANCE be pleased to state :

(a) whether an officer of the Canara Bank siphoned off
Rs. 3.18 crore by writing fictitious entries in books:

(b) it so, the details thereof;

(c) whether the said officer has since been arrested
and if so, the details thereof:

(d) if not, the reasons therefor;

(e) whether some other officials of the Bank have also
been found involved in this fraud; and

() if so, the action taken against them?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.P. VEERENDRA KUMAR) : (a) to (f)
Canara Bank has reported that a fraud involving Rs. 3.18
crores was perpetrated by an officer of the Batala branch
of the bank by making fictitious entries in the banker's
account.

The bank has lodged a complaint with the Central
Bureau of Investigation and a case has been registered on
10.9.1996. However, the officer has not been arrested so
far and his whereabouts are not known. The investigation
conducted by the bank does not reveal complicity of other
officials of the bank. However, the bank has initiated neces-
sary departmental action against the concerned officials
for negligence/lapses in the performance of their duties.

Recovery of Loan

4960. SHRI CHANDRABHUSHAN SINGH : Will the
Minister of FINANCE be pleased to state

(a) whether the Government have set up an advisory
committee headed by a retired High Court Judge to devise
ways and means of recovering the sticky loans;

(b) the number of individuals to whom the Indian Bank
extended loans of various nature during the last three years;

(c) the total amount involved in the said loans and the
details of repayment of loans by the said individuals;

(d) the number of individuals for whom the bank has
written off the loans;

(e) whether the Government have allowed the merger
of the Bank of Thanjavur with Indian Bank; and

(1) # so, the reasons for such merger?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.P. VEERENDRA KUMAR) : (a) No such
committee has been set up by the Government. However,
Indian Bank has set up a Settlement Advisory Committee
with a retired judge of the Chennai High Court and retired
senlor banker and serving General Managers in charge of
recovery as members to look into the compromise propos-
ais and advise the board of the bank in the matter.
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(b) to (d) As per the practice and usages customary
amongst banks, information relating to individuals to whom
Indian Bank have extended loans, written off of loans etc.
cannot be divulged. However, as informed by Indian Bank
details of number of accounts/amount is given as under -

Data on loans extended

1993-94 1994-85  1995-96

Number of Accounts 1725427 1648318 1465813
Amount (Rs. Crores) 6113.00 694043 7871.23

Recoveries in 156.68 262.13 253.78
Non-Pertorming
Assets (Rs. Crores)

17 VAISAKHA, 1919 (SAKA)

Data on the amounts written off

1993-94 1994-95  1995-96

Number of Accounts 3223 6859 291469
Amount (Rs. Crores) 2.37 1.12 72.60

(e) and (f) The erstwhile the Bank of Thanjavur Ltd.,
was merged with Indian Bank on and from 20.2.1990
pursuant to a scheme of amalgamation. The merger was
effected to protect the interests of depositors of the Bank
of Thanjavur Ltd.

Slum Development Programme

4961.SHRI V.M. SUDHEERAN : Will the Minister of
FINANCE be pleased to state :

(a) whether Union Government have provided any
financial assistance for States for Slum Development
Programme; and

(b) if so, the State-wise break up of the assistance
provided during 1996-97?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.P. VEERENDRA KUMAR) : (a) Yes,
Sir.

(b) A Statement is attached.

Statement
(Rs. in crores)
STATES Amount of additional Central
Assistance released during
1996-97
(1) (2)
I.  Special Category States :

1. Arunachal Pradesh 0.11

2. Assam 222

3. Himachal Pradesh 0.50

to Questions 62

4. J&K 3.26
5. Manipur 0.45
6. Meghalaya 0.40
6. Mizoram 0.34
8. Nagaland 0.23
9. Sikkim 0.03
10. Tripura 0.39
Total-| 7.94

Il. - Non- Special Category States
1. Andhra Pradesh 22.97
2. Bihar 18.91
3. Goa 0.44
4. Guijarat 14.27
5. Haryana 3.65
6. Karnataka 12.64
7. Kerala 7.27
8. Madhya Pradesh 14.80
9. Maharashtra 35.67
10. Orissa 4.50
11. Punjab 7.05
12 Rajasthan 10.49
13. Tamil Nadu 19.05
14, Uttar Pradesh 31.28
15 West Bengal 24.69
Total-lI 227 .68

Grand Total (I+Il) 235.62

Bonded Labourers

4962 .SHRI R SAMBASIVA RAO : Will the Minister of
LABOUR be pleased to state :

(a) whether Hon'ble Supreme Court expressed its dis-
pleasure over the poor implementation of bonded labour
laws and asked all the States to file detailed affidavits on
the status of bonded labourers,

(b) it so, whether the Union Government have issued
any directive to the States for implementation of the bunded
labour Act, 1976;

(c) it so. whether the Union Government has also asked
them to submit their report about the progress made in this
regard; and

{d) if so, the details thereof?

THE MINISTER OF LABOUR (SHRI M.
ARUNACHALAM) (a) to (d) The Supreme Court has
observed that certain States have not inter alia reported
the progress achieved by them in conducting the survey of
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bonded labour and directed all State Governments to tile
detailed affidavits. The Union Government has through a
series of detailed guidelines advised the State Governments
to implement the Bonded Labour System (Abolition Act,
1976 vigorously. The implementation of the Act is being
monitored regularly through monthly reports and review
meetings with State Government representatives from time
to time.

Indus Water Treaty

4963. SHRI CHAMAN LAL GUPTA : Will the PRIME
MINISTER be pleased to state .

(a) whether the leaders of Jammu & Kashmir have been
pressing for review of the Indus Water Treaty with Pakistan
as this ran counter to the interests of the people of Jammu
and Kashmir;

(b) it so, the steps taken in the matter, if any

(c) whether the state of Jammu & Kashmir was taken
into confidence before this treaty; and

(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF
LAW AND JUSTICE (SHRI RAMAKANT D. KHALAP) (a)
and (b) No request has been received by Government from
the Government of Jammu & Kashmir for review of the
Indus Waters Treaty with Pakistan

(c) and (d) The State of Jammu & Kashmir was taken
into confidence betore the Indus Waters Treaty was
concluded.

Control of RBI Over Banks

4964. SHRI MANGAL RAM PREMI :
SHRI JANG BAHADUR SINGH PATEL :

Will the Minister of FINANCE be pleased to state .

(a) whether the private sector banks, cooperative banks
and such like banks which have come within the purview of
control of the R.B.l. regarding their tunctioning to ensure
proper functioning of these banks; and

(b) it so0, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.P. VEERENDRA KUMAR,) : (a) Yes, Sir.

(b) In terms of the provisions contained in Banking
Regulation Act, 1849 and the Reserve Bank of India Act,
1934 Reserve Bank is vested with multifarious powers to
ensure orderly functioning of the private sector banks. The
reguiatory powers of RBI relate to (a) Control over man-
agement of banks (b) licensing of banks and opening of
branch offices by them (c) maintenance of minimum paid
up capital and reserves and liquid assets by banks
(d) interest rates to be charged on loans and advances
(e) control over loans and advances (f) giving directions to
banks on various matters (g) suspension of business and
winding up of banking companies, etc. RBI is also empow-
ered to ingpect the private sector banks.
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Smuggling of Ball Bearings

4965. SHRI DINSHA PATEL :
SHRI SHANTILAL PARSOTAMDAS PATEL :

Will the Minister of FINANCE be pleased to state :

(a) whether the Government are aware of large scale
smuggling of ball bearings into India;

(b) if so, the details of such cases detected during the
last one year; and

(c) the measures proposed by the Government to pro-
tect the interest of indigenous ball bearing manutacturers
in the wake of large scale smuggling?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.P. VEERENDRA KUMAR) (a) to (c) In-
formation is being collected and will be laid on the Table of
the House.

Joint Venturc of Insurance

4966. KUMARI FRIDA TOPNO
SHRI BHAKTA CHARAN DAS :

Will the Minister of FINANCE be pleased to state :

(a) whether joint venture agreements on insurance
sector were signed recently between Indian and British tirms;

(b) if so. the details thereof.

(c) whether joint venture on insurance sector is allowed
as per rule of the land ; and

(d) it not how the agreement has been signed by the
Indian and British firms?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.P. VEERENDRA KUMAR) . (a) to (d)
Under the existing Insurance Laws all insurance business
1s at present the exclusive privilege of Lite Insurance
Corporation of India and the General Insurance Corpora-
tion of India and its four subsidiaries. LIC and GIC and its
subsidiaries have not entered into any joint venture agree-
ments with any British firms recently. Government do not
have any official information regarding memorandum of un-
derstanding or agreements signed between private parties.

Amendment in Factory Act

4967.SHRI AJOY MUKHOPADHYAY : Will the Minister
of LABOUR be pleased to state :

(a) whether the Government propose to remove the
anomaly by suitable amending the Factories Act 1948 so
that the power given under section -1-A of the Act to Direc-
torate General of Factory Advice Service and Labour Insti-
tute to enter into any tactory and conduct survey work in
regard to the safety and heatlth of the workers can be exer-
cised by them and they are also empowered to enforce the
recommendations;

(b) f so, the details thereot; and

(c) f not, the reasons therefor?
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THE MINISTER OF LABOUR (SHRI M.
ARUNACHALAM,) (a) No, Sir.

(b) Does not arise.

(c) Section 91-A of the Factories Act, 1948 empowers
the Directorate General Factory Advice Service and La-
bour Institutes to enter into any factory and conduct sur-
veys into areas of safety and heaith. D.G.FA.S.L.I. has been
conducting surveys. His recommendations are made avail-
able to the State Governments for appropriate action at
their end. The matter is also pursued through meetings
with the State Government officials and Conference of Chiet
Inspectors of Factories.

Metal Box India Ltd.

4968. SHRIMATI KRISHNA BOSE : Will the Minister
of FINANCE be pleased to state :

(a) whether the Metal Box India Ltd. could not be
reopened inspite of the decision taken by BIFR; and

(b) it so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.P VEERENDRA KUMAR) ' (a) and (b)
The Industrial Credit & Investment Corporation of India Ltd.
(ICICI) has reported that two units of Metal Box India Ltd.
are currently under operation and no other unit has been
opened subsequentto the approval of rehabilitation scheme
by BIFR.

BIFR has reported that the rehabilitation scheme for
revival of the company was sanctioned on 10.06.1996, how-
ever, the date of implementation of the scheme was kept in
abeyance by the Appelliate Authority for Industrial and
Financial Reconstruction (AAIFR) on the appeals filed by
Metal Box India Ltd.. M/s Banque Nationale De Paris and
Association of Engineering Workers of Metal Box India Ld.
The AAIFR in its Order dated 06.03.1997 has moditied the
scheme sanctioned by BIFR on 10.06.1996.

[Translation]

Agricultural Workers

4969. SHRI NAWAL KISHORE RAI : Wil the Minister
of LABOUR be pleased to state’

(a) whether the agriculture is the major industry of the
country in which the most of the labour force is utilised;

(b) it so, whether three fourth of the number of farm-
ers engaged In agriculture sector are small and marginal
farmers who can generate more and more opportunities of
employment for labour by adopting the new labour inten-
sive agricultural technique ;

(c) it so, whether the Government have taken some
eflective measures to invest the new labour based agricul-
ture technique and to utilise it for generating new and addi-
tional opportunities of employment for labour in the agricul-
ture sector of the country;

(d) it so, the details thereot; and

(e) 1 not, the reasons therefor and the percentage of
the total labour force of the country earning livelihood from
agriculture sector?
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THE MINISTER OF LABOUR (SHRI M.
ARUNACHALAM) : (a) to (e) Agriculture is generally not
classified as an industry but it provides employment to the
largest number of workers in the country. It is also a fact
that a large number of workers engaged in agriculture sec-
tor are small and marginal farmers and that about 67% of
the total workforce in the country earn its livelihood from
this sector.

The National Commission On Rural Labour in their
Report submitted to the Prime Minister in 1991 have ob-
served that mechanisation of farm operations reduces the
demand for labour. However, opinion is divided on the sub-
ject and there is a conterview that mechanisation improves
productivity of land and labour and in fact opens up more
employment opportunities.

The problem of under employment amongst
agricultural labourers is sought to be tackled through a mukti-
dimensional course of action viz. improvement of
infrastructural facilities, diversification to non-farm activi-
ties, skill improvement, financial assistance and other
developmental programmes, increased outlays for rural
sector etc. The Government have taken up schemes for
intensive development of infrastructure and rural industries
especially those with backward linkages with agriculture. A
major Programme viz. Science and Technological applica-
tions for rural development and also a scheme called Mass
Employment Generation through Science and Technology
(MEGST) have been taken up in addition to development of
waste land and water conservation programmes.

Construction of building of Employees P.F.

4970. SHRI KASHI RAM RANA : Will the Minister of
LABOUR be pleased to state :

(a) whether all the formalities have been completed to
construct a building of Employees Provident Fund in Surat;

(b) it so, the details thereot;

(c) the works which have been completed for the con-
struction of this building:

(d) the efforts being made for early construction of this
building;

(e) whether the Government propose to tix responsiblity
on any officer to hamper construction work of the building,
and

(f) it so. the details thereof?

THE MINISTER OF LABOUR (SHRI M.
ARUNACHALAM) : (a) to () The Work relating to planning
and constuction of a building of E.PF. at Surat was entrusted
to M/s. N.B.C.C. on 14th January, 1994. However, in the
meantime, a proposal for outright purchase of the building
“RAJDEEP CHAMBERS" in which the Employees’ Provi-
dent Fund Office, Surat is functioning at present, has been
mooted. Pending finalisation of the proposal to purchase
the building, the construction of own building of EPFO has
been kept in abeyance.
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[English}

Non-Payment of Dues

4971.SHRI BASUDEB ACHARIA : Will the Minister of
LABOUR be pleased to state:

(a) whether the Government have taken up the cases
of non-payment of statutory post-retirement dues to em-
ployees of Jessop, Mining and Allied Machinery Corpora-
tion with the concerned Ministry as well as with the Ministry
of Finance,

(b) i so, the details thereof; and
(c) the reaction of the Government thereto?

THE MINISTER OF LABOUR (SHRI M.
ARUNACHALAM) : (a) Yes, Sir.

(b) and (c) The matter is under consideration of the
Government. The Department of Heavy Industry will be
taking appropriate action as per the decision of the
Government.

Stock Market Scam

4972.SHRI T. GOPAL KRISHNA : Will the Minister of
FINANCE be pleased to state :

(a) the present status in respect of the stock market
scam;

(b) whether the Government have recovered the
amount of outstanding tax dues, from the defautlters;

(c) it so, the details thereof; and

(d) the reasons for delay to recover the remaining tax
dues?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.P. VEERENDRA KUMAR) : (a) The de-
tails of action taken by the Government on the report of the
Joint Parliamentary Committee (JPC) on irregularities in
securities transactions are given in the Actioin Taken Re-
port (ATR) laid in the Parliament in 1994. Some of the meas-
ures further taken include amendment of Reserve Bank of
india Act, 1934 for exercising better control over non-bank-
ing financial companies, advising banks for implementation
of recommendations of the working group which reviewed
internal control, inspection and audit system in banks, set-
ting up of Audit Committees of the banks, pubiication of list
of suit filed accounts, etc. Central Bureau of Investigation
have also registered a number of cases. Reserve Bank of
india is also monitoring departmental action taken by the
banks/inancial institutions.

(b) to (d) Intormation is being collected and will be laid
on the Table of the House.

Private Sector Banks

4973.SHRI K. PARASURAMAN : Will the Minister of
FINANCE be pleased to state :

(a) the names of such private sector banks which are
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(b) whether those private sector Banks have opened
their branches in rural and semi-urban areas as per the
norms fixed by the R.B.I ; and

(c) it so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.P. VEERENDRA KUMAR,) : (a) The
names of private sector banks established for more than
three years are at Statement-|

(b) and (c) Reserve Bank of India (RBI)'s Guidelines
dated 22.1.93 for setting up new private sector banks for
commencing of banking business inter alia, provided that
during the first three years after inception, these banks will
have to establish 25% of their branches in rural/semiurban
areas. Out of newly set up private sector banks, two banks
viz. UTI Bank Ltd. and Indus Ind Bank Ltd. have completed
three years of operations in April, 1987. Details of branches
opened by these banks are furnished at Statement-ll

Statement-|

Private Sector Banks

1. Bank of Madura Ltd.
2. Bank of Rajasthan Ltd.
3. Bareilly Corporation Bank Ltd.
4. Bharat Overseas Bank Ltd.
5.  Banaras State Bank Ltd.
6. Catholic Syrian Bank Ltd.
7. Dhanalakshmi Bank Ltd.
8. Federal Bank Ltd.
9. Jammu & Kashmir Bank Ltd.
10. Karnataka Bank Ltd.
11.  Karur Vysya Bank Ltd.
12. City Union Bank Ltd.
13. Lakshmi Vilas Bank Ltd.
14. Lord Krishna Bank Ltd.
15.  Nainital Bank Ltd.
16. Nedungadi Bank Ltd.
17. Ratnakar Bank Ltd.
18.  Sangali Bank Ltd.
19.  South Indian Bank Ltd.
20. Tamilnadu Mercantile Bank Ltd.
21. United Western Bank Ltd.
22. Vysya Bank Ltd.
23. SBI Commercial & Int. Bank Ltd.
24.  Ganesh Bank of Kurundwad Ltd.
25. Indus Ind Bank Ltd.
26. UTI Bank Ld.
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Sr.  Name of the Metro- Urban Rural Semi- Total

No. Bank politan urban

1. UTI Bank Ltd. 8 6

2. indusind Bank Ltd. 11 4 18
[Translation] (h) if so, the details thereof; and

FERA Cases (i) the time by which the grievance of the investors will

4974. SHRI MOHAMMAD ALI ASHRAF FATMI :
SHRI KASHI RAM RANA :

Will the Minister of FINANCE be pleased to state :

(a) the number of persons against whom proceeding
has not been completed under ‘FERA' since 1995;

(b) the reasons for delay in each case,

(c) whether the Government propose 10 review the
cases in which inordinate delay is being caused; and

(d) if so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! M.P. VEERENDRA KUMAR) : (a) The
number of adjudication and prosecution cases (under
Foreign Exchang Regulation Act) pending as on 31 3.1997
were 4809 and 2058 respectively.

(b) to (d) Though every effort is made for completion of
the said proceedings quickly but these get delayed in the
course of legal process.

[English]

Transfer of Shares

4975.DR. M.P. JAISWAL : Will the Minister of FINANCE
be pleased to state :

(a) whether the securities and Exchange Board ot
india has received complaints trom the investors residing in
DelhiNew Delhi in the months ot June and July, 1996 for
delay in transter of shares by M/s Orkay Industries Ltd..
Bombay:

(b) it so, the details thereof complaint-wise;

(c) the number of complaints which have been resolved
so far by the company,

(d) the details of such complaints which are pending
for more than six menths:

(e) the reasons for such a long delay in transter of
shares, complaint-wise;

(f) whether the company is not transferring the share
certificates on the plea that the same have not been re-
ceived by the company inspite of furnishing certiticate from
the postal department by the investors supporting that the
letter in question was duly deltvered in the company,

(g) whether any enquiry has been conducted by the
company in this regard.

be resolved?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.P. VEERENDRA KUMAR) : (a) to (i)
The information is being collected and will be laid on the
Table of the House.

Contaminated Drinking Water

4976.SHRI AJAY CHAKRABORTY : Will the PRIME
MINISTER be pleased to state :

(a) whether the Union Government have received
reports ralating to prevalance of arsenic in underground
water which is commonly used as drinking water in the
areas of Bashirhat, 24 Parganas, North Barhampore and
Murshidabad in West Bengal:

(b) whether the Government are yet to take corrective
measures for appropriate treatment of such water resources;

(c) whether the consumption of such water is seriously
affecting the health of the people of these areas; and

(d) if so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(DR. U. VENKATESWARLU) : (a) and (b) Yes, Sir. it has
been reported that drinking water in 8 districts of West
Bengal contains arsenic more than safe limits prescribed
by the World Health Organisation.

The Govt. of West Bengal has prepared a perspective
plan to tackle arsenic contamination by replacement of
tubewells by deeper ones. construction of new piped water
supply schemes, sanitary protected rigwells and rain har-
vesting structure for immediate relief and establishment of
surface water based piped water supply shemes and es-
tablishing new spot sources for solving the problem. The Ist
phase action plan tor drinking water supply in arsenic
aftected areas was approved in February, 94 by the Minis-
try of Rural Areas and Employment at an estimated cost of
Rs 9.62 crores, covering 4 87 lakhs population. It is to be
tunded in the ratio of 75 25 by the Centre and the State
Government. Ministry of Rural Areas and Employment has
approved another project of piped water supply through
surface source for Malda District in February. 1995 at an
estimated cost ot Rs. 88.48 crores with the same tunding
pattern. The project envisages to cover 10.87 lakhs popu-
lation.
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In so far as the Ministry of Urban Affairs & Employ-
ment is concerned, a composite proposal on surface water
based water supply schemes for arsenic affected urban
and rural areas in South 24 Parganas District was received
at an estimated cost of Rs. 260.12 crores in April, 97. The
same has been technically examined and the State Gowt.
has been requested to submit modified proposal.

/(c) & (d) Ministry of Health an Family Welfare has stated
that the studies conducted by All India Institute of Hygiene
and Public Health, Calcutta have shown that out of all the
people using water with arsenic at various levels, about 14%
were suffering from Arsenicosis which include Keratosis,
rain drop pigmentation, Hepatomegaly (Enlarged Liver) and
Bronchitis.

It may, however, also be noted that these diseases were
also observed among the non-affected control group and is
therefore less specific for diagnosis of chronic Arsenicosis.

[Translation]

Staff Selection Examinations

4977.SHRI BACHI SINGH RAWAT ‘BACHDA' : Will
the PRIME MINISTER be pleased to state

(a) whether the Government have received any com-
plaints regarding publication of dummy question papers by
unauthorised elements for the various Staff Selection
Examinations;

(b) it so, the details thereof: and
(c) the action taken by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) No, Sir,

(b) and (c) Does not arise in view of position stated at
(a) above.

[English]

Haj Pligrims

4978.SHRI K.C. KONDAIAH : Will the PRIME
MINISTER be pleased to state

(a) the number of Haj Pilgrims from Karnataka visiting
Jeddah every year;

(b) whether there is any branch of the Haj Committee
in Bangalore; and

(c) if not, will the Government take steps to establish
the same in Bangalore to help the Haj pilgrims?

THE MINISTER OF STATE OF THE MINISTRY OF
LAW AND JUSTICE (SHRI RAMAKANT D. KHALAP) : (a)
The number of Haj pilgrims from Karnataka visiting Jeddah
under the arrangements made by the Central Haj Commit-
tee for Haj 97 was 2812. Information regarding the number
of pligrims from Karnataka who perform Haj individually or
in groups through private tour operators is not available.
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(b) and (c) Central Haj Committee has no branch in
any part of the country. However, in the States there are
State Haj Committees to assist and look after the Haj pil-
grims belonging to the respective states. Karnataka also
has a State Haj Committee located in Bangalore to help the
state Haj pilgrims.

Killing of Militants

4979.SHRI V. PRADEEP DEV : Will the PRIME
MINISTER be pleased to state :

(a)the number of militants including forign militants killed
in Kashmir during encounter with Security Forces since the
installation of the popular Government upto March 31, 1997:

(b) the casualty sutfered by the Security Forces during
this period;

(c) whether there is improvement in the Security sce-
nario after the installation of popular Government in the
State; and

(d) if so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) and (b) According to the
informatiion made available by the Government of Jammu
& Kashmir, 457 militants including 35 foreign national/mer-
cenaries, and 97 Security Forces personnel, were killed in
Jammu & Kashmir during the period 1.10.1996 to 31.3.1997.

(c) and (d) There has been definite imporvement in the
overall situation in Jammu & Kashmir after the popular
Government took over in the State. The sustained opera-
tions of the police and security forces which have led to
significant successes In the recent months, the Increased
flow of Informatiin, the overall change in the mood of the
people, and open condemnation by them of the militant
activities, have brought the militants under substantially
increased pressure and helped to isolate them and turther
contain their activities, notwithstanding the desperate
actions against soft targets that have occurred from time to
time. All efforts are being made by Government and
security forces to ensure that complete peace and normaicy
be restored at the earliest.

Declaration of Tribal Area

4980. SHRI GULAM MOHD. MIR MAGANI : Will the
PRIME MINISTER be pleased to state :

(a) whether there is any proposal for declaring hilly
areas of Jammu and Kashmir as Tribal areas: and

(b) if so, the areas proposed to be notified for the pur-
pose?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) No, Sir.

(b) Does not arise.
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Expedition to Antarctica

4981.SHRI SULTAN SALAHUDDIN OWAISI : Will the
PRIME MINISTER be pleased to state :

(a) the total number of expeditions launched by the
Government to Antarctica so far;

(b) whether India has become the first among the 25
previleged nations of the world to set up a liguid nitrogen
plant for various scientific use on the polar station in
Antarctica;

(c) it so, the details thereof;
(d) the total amount spent on the last expedition;,

(e) whether the Government propose to launch next
expedition to Antarctica in near future,

(f) it so, the details thereof; and
(9) the time by which it is likely to be undertaken?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) " (a)
So far, Sixteen expeditions have been launched to Antarc-
tica. In addition, one expedition each have been launched
to the Weddell Sea and Indian Ocean sector of the
Southern Oceans.

(b) India is one amongst the few countries to have this
facility in Antarctica.

(c) The liquid nitrogen produced by this plant is pres-
ently being used for running the Laser Heterodyne system
employed for measuring ozone concentration over Antarc-
tica.

(d) The total amount spent on the last expedition was
about Rs. 19.28 crores.

(e) Yes, Sir.

(1) The Seventeenth Indian Scientific Expedition to Ant-
arctica is proposed to be launched for conducting experi-
ments in various fields of polar sciences namely, atmos-
pheric, earth, biological, environmental, medical, engineer-
ing and communication sciences.

(g) The Seventeenth Expedition is proposed to be
launched by December, 1997

[Translation]

Shortage of Drinking Water

4982 . SHRI SATYA PAL JAIN : Will the PRIME
MINISTER be pleased to state :

(a) whether the Union Government are aware that there
is an acute shortage of dinking water in the Union Territory
of Chandigarh; and

(b) it so, the steps taken to remove this shortage of
drinking water during the last five years?
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THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI. U. VENKATESWARLU) : (a) No report
regarding acute shortage of drinking water in the Union
Territory of Chandigarh has been received from the U.T.
Administration.

(b) Question does not arise. However, proposal
regarding augmentation of water supply to Chandigarh
Phase IV at a project cost of Rs. 51.80 crores received in
this Ministry has been technically approved in June, 1996
for execution by UT Administration.

[English]

Prudential Norms

4983 SHRI N. RAMAKRISHNA REDDY : Will the
Minister of FINANCE be pleased to state :

(a) whethei the attention of the Government has been
drawn to the news item captioned “RBI prudential norms
do the trick for the Bank of Inida” appearing in the ‘Asian
Age’ dated February 11. 1997;

(b) i so, the facts of the matter referred therein;

(c) whether the Union Government suffered a lot on
account of new accounting rules; and

(d) the measures taken to safeguard the capital growth
of banks?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.P. VEERENDRA KUMAR) : (a) Yes, Sir.

(b) and (c) It is not correct to say that the Government
stands to lose Rs. 327.14 crores due to return of Rs. 93.47
crores which is wrongly presumed to have been divested at
a premium of Rs 35/- per share. The Government has writ-
ten down its :nvestment in the capital of the Bank of India
for adjustment of their losses These adjustments have been
matched by receipts and recoveries on the capital accounts.
These corrections in investments have been made to allow
the bank to raise capital from the market. In order to
strengthen its capital base the Banks has made a public
issue of Rs. 675 crores which has been fully subscribed.

(d) The following measures have been taken by Gov-
ernment.

(i) the Government has contributed Rs. 16346.12 crore
upto the year 1996-97 strengthen the capital base of
the nationalised bank (i) The banks with consistent
record of profitablity are permitted to access capital
market through public issue of shares subject to the
equity holding of Government of India not, going below
£1% fo total paid up capfital.

Setting Up of a Mega Hydro Power Project

4984 SHRI BIR SINGH MAHATO : Will the PRIME
MINISTER be pleased to state :

(a) whether the Union Government propose to set up
a Mega Hydro Power Project in Ajaddhya Hills of Purulia
District in West Bengal.
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(b) if so, the details thereof ; and

(c) the estimated expenditure likely to be incurred
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (DR. S. VENUGOPALACHARI ) : (a) Purulia Pump
Storage Hydroelectric Project (4x225 MW) is under
construction in Purulia District of West Bengal by West Ben-
gal State Electricity Board.

(b) The Purulia Pump Storage was cleard by Central
Electricity Authority, on 15.3.1993. The environment and
forest clearance for the project have also been received in
October 1993 and the project was cleared by Planning Com-
mission on 9.2.1994. The loan agreement has been signed
by with OECF for 20520 Million Yen on 28.2.1995. 92% of
land has been acquired. The infrastructure works at site
are in progress since January 1996. The joint venture ‘Purulia
EPDC' Japan and Water and Power Consultancy Services,
Iindia have been appointed as the consultant for the project.
Evaluations of pre-qualifying documents for main works and
hydro-mechanical jobs are in progress. Pre-qualifying docu-
ments for electro-mechanical jobs has been issued.

(c) The latest estimated cost based on 1994 estimates
is Rs. 3188.90 crores including Rs. 227.90 crores for
interest during construction.

Implementation of Labour Law

4985 .SHRI M. RAMANATHAN : Will the Minister of
LABOUR be pleased to state :

(a) whether the Government are aware that some of
the Delhi based Japanese Companies including Sumitomo
Corporation and the Mutsui Corporation are not paying
minimum wages to Indian Security guards and office boys/
messengers employed by them;

(b) it 8o, the action taken against these companies to
enforce the labour laws;

(c) whether the Japanese officers observe racial prac-
tice and discrimination against their Indian employees and
pass derogatory and humilitary remarks against their
indian Employees only; and

(d) it so, the remedial action contemplated by the Gov-
ernment to safeguard the service interests ane honour of
the Indian workers in these companies?

THE MINISTER OF LABOUR (SHRI M.
ARUNACHALAM) : (a) to (d) Information is being collected
from Labour Department, Government of Nationa! Capital
Territory of Delhi and will be laid on the Table of the House.

[Translation]

Punishment To D.D.A. Officials

4986. SHRI VISHVESHWAR BHAGAT : Will the PRIME
MINISTER be pleased to state :

(a) whether unauthorised constructions have been
undertaken on DDA land with the connivance of many DDA
officers and employees;
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(b) if so, the action taken by the Government in this
connection; and

(c) the number of officers awarded punishment and
the names thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) Delhi Develop-
ment Authority has reported that in some cases conniv-
ance on the part of DDA officials have come to its notice.

(b) and (c) According to Delhi Development Authority,
on the basis of complaints received about unauthorised
constructions and encroachments, investigations were car-
ried out and action was taken against the defaulters. Dur-
ing the last four years Delhi Development Authority has taken
following action against the defaulting officials :

1. Penalty of withholding of promotion for two years
imposed :

Shri Raj Kumar, Patwari

2. Penalty of censure imposed :
(a) Shri Narain Swaroop, Naib Tehsildar
(b) Shri Gainda Lai, Kanoongo
(c) Shri Kulbir singh, Patwari
(d) Shri Suresh Kumar, Patwari

3. Penalty of recovery of Rs. 2, 000/- imposed :
(a) ShriJ.C. Sehgal, Naib Tehsildar
(b) Shri B.S. Jain, Patwari

4. Proceedings for major penalty initiated :
(a) Shri Satyabir Singh, Jt. Director
(b) Shri Atab Igbal, Dy. Director
(c) Shri S.S. Chopra Dy. Director
(d) Shri L.C. Rathi, Asstt. Director
(e) Shri R.D. Gupta, Asstt. Engineer
(f) Shri K.D. Gupta, Tehsiidar
(g) Shri Om Prakash, Tehsildar
(h) Shri Satish Kumar, Tehsiidar
(i) Shri Soran Singh, Tehsiidar
(j) Shri Dinesh Kumar, Naib Tehsiidar
(k) Shri J.C. Sehgal, Naib Tehslidar
(I) Shri Harshvardhan, Patwari

5. Proceedings for minor penalty intiated :

Shri PK. Jain, Jr. Engineer
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6. Officials placed under suspension :
(a) Shri Satish Kumar, Tehsildar
(b) Shri Soran Singh, Tehsildar
(c) Shri Dinesh Kumar, Tehsildar
(d) Shri Harshvardhan, Patwari
(e) Shri Jai Parkash Verma, Kanoongo
(f) Shri Mahinder Singh, Patwari
(g) Shri Yog Raj Sharma, Asstt. Director
(h) Shri Parag, Sectional Officer.

Clean Administration

4987 SHRI KASHI RAM RANA :
SHRI SANDIPAN THORAT

Will the PRIME MINISTER be pleased to state :

(a) whether the Government have taken fresh initia-
tives in its fight to curb corruption through formulating
effective laws, policies and anti-corruption programmes with
national and international cooperation,

(b) it sothe details thereof;

(c) the steps proposed to enchance transparency and
accountability in international business transactions and in
public administration; and

(d) whether similar measures being taken in various
States, have been reviewed recently for a sharper focus to
deal with the problem more etfectively?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI SR
BALASUBRAMONIYAN) : (a) to (d) A conference of Chief
Secretaries of States and Union Territories was held on
20.11.1966 to discuss the issues of making administration
responsive, accountable and effective, cleansing the civil
services and ensuring its adherence to constitutional prin-
ciples. The Conference recommended, inter alia, that :

() The approach to the elimination of corruption
in the public service needs to address preven-
tion, surveillance and deterrent prosecution and
deal ruthlessly with the nexus between ciriminals
and unscrupulous elements.

(i) 1t is necessary to introduce greater transpar-
ency and openness in the tunctioning of
Government and public bodies. This would
cover, tor example, movement towards a Right
to Information Act.

(W) Accountability should be Interpreted in a larger
sense In order to ensure public satistaction and
responsive delivery of services. For this
purpose, & phased introduction of Citizens,
Charter for as many service institutions as pos-
sible could be considered.
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The recommendations of the Conference have been
given wide publicity and are being followed up within the
Central Government and with the State Governments for
urgent processing.

Some of the steps initiated by the Government in the
recent past are as follows:

The Lokpal Bill has been introduced in Parlia-
ment.

- A Working Group on Right to Information and
promotion of open and transparent Government
was set up to examine, inter alia, the feasibility
of right to information and to recommend meas-
ures for bringing about greater transparency and
openness in functioning of Government agen-
cles.

The Government has decided to set up
computerised facilitation counters near the
Reception offices at Government buildings
housing various Ministries/Departments.

Steps have been initiated for formulation of
Citizens' Charter by a number of Central
Ministries and Departments with public
interface.

. The Ministries/ Departments have been
requested to review the regulatory and legal
tramework under their purview to see whether
the regulations administered by them are
serving the objectives for which they were
framed and how these could be made citizen
friendly.

Benefits to Beedi Workers

4988.SHRI DADA BABURAO PARANJPE : Will the
Minister of LABOUR be pleased to state :

(a) whether even one fourth of Bidi workers who had
peen Issued identity cards by the Labour Department of
Madhya Pradesh, are not getting the benefit thereof;

(b) it so, the reasons thereof; and

(c) the steps being taken by the Union Government
and State Governments for providing full benefit of Provi-
dent Fund to the Beedi Workers?

THE MINISTER OF LABOUR (SHRI M.
ARUNACHALAM,) : (a) and (b) No Sir. In Madhya Pradesh
6,71,267 beedi workers have been issued identity cards
out of an estimated 7,50,000 beedi workers. So far 4,16,628
beedi workers have received various kinds of benefits from
the Weltare Fund.
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(¢) In Madhya Pradesh, 1,53,027 beedi workers have

been enrolled as P.F. members. Efforts are under way to
increase the membership through inspections/enquiries in
collaboration with State Labour Department.

[English]

Charging of interest by D.D.A.

4989. SHRI SURENDRA YADAV :
SHRI RAMCHANDRA VEERAPPA :

Will the PRIME MINISTER be pleased to state :

(a) whether the Delhi Development Authority is charg-
ing 48 percent interest from the persons who have failed to
pay their instaiments in time,

(b) if so, the basis of such high rate of interest and
whether the rate of interest being charged by the Delhi
Development Authority is much higher than that of any other
financial institution,

(c) whether any action has been taken by DDA to
reduce the rate of interest to a certain extent so as to en-
able the defaulters to pay their dues;

(d) if so, the details thereof;

(e) whether the prices of DDA flats are increasing day
by day:

(f) it so, the reasons thereof;

(g) whether DDA is charging double prico as compared
to the construction and cost of land;

(h) if so, the reasons therefor;

(i) whether the maximum limit for the interest rate is
24.1 percent whereas DDA is charging 48 percent

(j) if so, the reasons therefor; and
(k) whether DDA is a “No Loss No Profit” organisation?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(DR.U. VENKATESWARLU) : (a) to (d) The Delh: Develop-
ment Authority has reported that under the terms and con-
ditions of the allotment letter, if the payment of any monthly
instalment is delayed, the allottee is liable to pay the
penalty at the rate of 1% per month or Rs. 2/- for the first
month of default, 2% per month or Rs. 5/- per month for
second month of default & 4% per month or Rs. 10/- per
month for the third month of default, whichever is more and
8o on.

With a view of give relief to the allottees Delhi Develop-
ment Authority has launched the following hire-purchase
penalty relief schemes :

() HIRE-PURCHASE PENALTY RELIEF
SCHEME-95 :

Under this scheme, relief in penalty was aliowed
upto 66%.
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(i) HIRE-PURCHASE PENALTY RELIEF

SCHEME-96 :

Under this scheme, the relief in penaity was
allowed upto 50%

(i) HIRE-PURCHASE PENALTY RELIEF
SCHEME-97 :

Under this acheme, relief in penalty is available
upto 43% w.e.f. 1.3.97 to 30.9.97 & 37% w.ef.
1.10.97 to 31.12.97.

(e) to (j) The Delhi Development Authority has reported
that costing of flats is derived of the basis of expenditure
incurred on construction, cost of capital invested during
construction, over head charges and cost of acquisition and
development as per laid down formula which has been up-
held by the Hon'ble Supreme Court of india. At present
while finalising the costing ot non-SFS flats, the-rate of in-
terest chrged is @ 15% per annum for the capital invested
during the construction, which is at par with N.H.B. lending
rate, of interest.

(k) Yes, Sir.

Cleanliness

4990. SHR! JAGMOHAN : Will the PRIME MINISTER
be pleased to state :

(a) whether a number of Government departments,
such as CPWD, L&DO and Directorate of Estates, have
received notices from Delhi Municipal Corporation and New
Delhi Municipal Committee for not keeping the areas under
their ownership/control in a hygeinic state:

(b) if so, whether it is not a violation of Supreme Court's
observations to keep the areas clean: and

(c) #f so, the steps taken/proposed to be taken in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(DR U. VENKATESWARLU) : (a) C.PW.D., L&D) and
Directorate of Estates have reported that they have not
received any notices from M.C.D/N.D.N.C. for not keeping
areas under their control in hygienic state.

(b) and (c) Does not arise.

[Translation)

Weltare of Agricultural Labourers

4991.DR. RAMVILAS VEDANTI : Will the Minister of
LABOUR be pleased to state :

(a) the schemes being considered under Ninth Five
Year Plan for the welfare of the Agricultural labourers by the
Government and detalis thereof,

(b) the amount to be allocated for this purpose,

(c) whether the Government have conducted any sur-
vey of agricultural labourers, and

(d) # not, the reasons therefor?
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THE MINISTER OF LABOUR (SHRI M.
ARUNACHALAM ) : (a) During the Ninth Five Year Plan, in
addition to continuance of a variety of existing rural devel-
opment and poverty alleviation programmes like Integrated
Rural Development Programme (IRDP), Jawahar Rozgar
Yojana (JRY), Development of Women & Children inRural
Areas (DWCRA), Employment Assurance Scheme (EAS)
and National Social Assistance Scheme (NSAS) which
inter-alia benefit agricultural labourers, the Govt. are con-
sidering enactment of a comprehensive legisiation to regu-
late employment, conditions of service and to provide cer-
tain welfare measures to the agricuttural workers.

(b) Since the legislation is proposed to be implemented
through the existing machinery and the welfare measures
are proposed to be financed mainly by employers' contribu-
tions, no funds have been allocated for the purpose.

(c) and (d) The Government have been conducting
Agricuttural Labour Enquiries since 1950-1951to collect data
on wages and earnings, employment and unemployment,
income, indebtedness etc. of the rural labour households.
These have since been integrated with quinquennial
surveys of NSSc on general employment and unemploy-
ment. Agricultural workers are also enumerated alongwith
general population in the decinnial census. In Addition
National Commission on Rural Labour (1987-91) also made
an in-depth study into the socio-economic conditions of
agricuttural workers alongwith other rural workers

IDSMT Scheme in Bihar

4992. SHRI RAMASHRAYA PRASAD SINGH : Will the
PRIME MINISTER be pleased to state .

(a) whether the Integrated Development of small and
Medium Towns Scheme (IDSMT) is being implemented in
Bihar:

(b) it so, the district- wise towns brought under this
scheme, till date;

(c) whether Nalanda and Darbhanga have also been
included under this scheme; and

(d) it not, the reasons theretor and the details of the
proposal, if any, regarding such Inclusion?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(DR.U. VENKATESWARLU) . (a) Yes Sir.

(b) The list of 40 towns in Bihar. district-wise, which
have been covered under IDSMT till date, Is annexed as
Statement.

(c) Nalanda has not been included under IDSMT so
tar. Darbhanga had been included during VI Plan period

(d) \dentification and selection of priority towns for
inclusion under IDSMT Scheme veets with the State
Governments. Government of Bihar have not included
Nalanda in the list of priority towns dentified.
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Name of towns covered under IDSMT Scheme from
1979-80 to March 31, 1997

Si.No.  State/Town District
Bihar

1. Arrah Bhojpur

2. Begusarai Begusarai
3. Bettiah Pashchim Champaran
4 Chaibasa Pashchimi Singhbhum
5. Chapra Saran

6. Daltonganj Paiamu

7. Deoghar Deoghar

8. Dhanbad Dhanbad
9. Dumak Dumka

10. Giridih Giridih

11, Gopalganj Gopalganj
12. Hajipur Vaishaii

13 Hazaribag Hazaribagh
14. Katihar Katihar

15. Saharsa Saharsa
16. Bihar Sharit Nalanda
17. Bodh Gaya Gaya

18 Buxar Bhojpur

19 Darbhanga Darbhanga
20. Kishanganj Kishanganj
21. Madhubani Madhubani
22. Nawada Nawada
23. Purnia Purnia

24. Sitamarhi Sitamarhi
25 Siwan Siwan

26 Jehenabad Jehenabad
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